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THE MINISTER OF STATE IN .

THE MINISTRY OF HOME AFFAIRS |
(SHRI VIDYA CHARAN SHUKLA):
Sir, as far as I know, no statements or
public utterances were made by the
Home Secretary and whatever has
appeared in the Press is all conjecture.
The Home Minister has stated the posi-
tion of the Government of India that
whatever proposals are received from
the West Bengal Administration about
the Preventive Detention Act or any re-
lated matter, they will first be placed
before the Consultative Committee and
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from the Consultative Committee, deci-
sions will be taked by the Government
after ascertaining the views of the Mem-
bers of the Consultative Commiitee. Re-
garding the composition of the Com-
mittee, after taking the consensus we
have taken certain decisions and you
have to make the nominations based on
those views. As far as the question of
statements and public utternances is con-
cerned, no such statemenfs have been
made and he has had no talks wth the
pressmen about that.

MR. DEPUTY CHAIRMAN: The-
House Stands adjourned till 2.30 p.M.

The House then adjourned.
for lunch at forty-seven
minutes past one of the clock.

The House reassembled after lunch
at half-past two of the clock, THE
VICE-CHAIRMAN  (SHRI AKBAR ALI
Kuan) in the Chair.

THE FINANCE BILL, 1970

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): Sir, T beg to move :—

“That the Bill to give effect to the
financial proposals of the Central Gov-
ernment for the financial year 1970-
71, as passed by the Lok Sabha, be
taken into consideration.”

THE LEADER OF THE OPPOSI-
TION (SHRI S. N. MISHRA) : 1 rise on
a point ot order. 1t appears to me, Mr.
Vice-Chairman, that this Bill is a mixed
bag, and it curtails the rights of this
hon’ble House. In regard to the Finance
Bill, we have got certain limitations,
that 1s, this House has got certain limi-
tations. If the Bill contains extraneous
matters, to that extent, the Bill curtails
the right of the House to consider those
extraneous maitters, because they are all
brought together under one blanket
name—Money Bill. My submission is
that this is not a Money Bill. If you
take into account all the offending
clauses of the Bill, there are certain
clauses of this Bill which offend Article
110 of the Constitution. That is the rele-
vant Article to be considered in this
context, even if we give due considera-
tion to sub-clause (g). Article 110 of the
Constitution savs—Definition of “Money
Bills”—"For the purposes of this Chap-
ter, a Bill shall be deemed to be a Money
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Bill if it contain: only provisions deal-
ing with all or iny of the following
matters, namely the imposition, aboli-
tion, remission, teration or regulation
of any tax.” The scope of the Bill is en-
larged by sub-lause (g) “(g) any
matter incidental to any of the matters
specified in sub- :lauses (a) to (£f).” I
agree with the definition of this Bill;
even the meanng and the spirit of
Article 110 of :he Constitution along
with its sub-clavie (g). My submission
is that there ar¢ many matters intro-
(Iillxged in this Bl which offend Article

I have emptasised the word ‘only’.
There are conslitutional commentators
who say that th: word ‘only’ has been
introduced for he sake of this hon’ble
House. 1have ot the authority of some
political commentators who say that it
is only for this hon’ble House that the
word ‘only’ has been introduced there.
Otherwise, this House would not have
got a fair deal, if the word ‘only’ were
not there. Ttat is a very significant
and key word o be considered.

SHRI MAH/ VIR TYAGI (Uttar Pra-
d]esh) ? How do s it relate to this House
alone?

SHRI S. N. T {ISHRA : Because of the
power for cons'deration of the Money
Bill in this Hcuse, and our limitations
so far as this Fouse is concerned. And
if you limit th: powers of this House,
then you have to be very strict about
the definition.

Now, T wou'1 like to mention by way
of illustration s yme of the clauses which
offend Article 110 of the Constitution.
I will not go 'nto detail. Before 1 do
so,_I would lize to say that 1 am not
ohjecting to t"em on the basis of the
merits of the proposals contained in
them. The m 1i's of the proposals are
not in questior just now. It is only the
constitutional rspect of the matter that
s under consideraion. Let me take first
sub-clause (a) of clatise 3 of the Finance
Bill. This, to my mind, seeks to amend
the definition »~f “capital asset” as con-
tained in the 'ncome-tax Act. Similarly,
sub-clause (b) seeks to amend the defini-
tion of “Comr iissioner”, as contained in
the Income-ta - Act. Here, the two defi-
nitions have b :en sought to be amended.
They pertain o the Income-tax Act. If
these had core by way of substantive
amendments t» the Income-tax Act, then
this House wanld have an apportunity of
discussing them, and making amend-
ments also.

[11 MAY 1970]
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AN HONOURABLE MEMBER:
Even now we can do.

SHRI S. N. MISHRA ;: No, Sir. If it
is certified to be a Money Bill, then we
work under certain limitations. That
would be only in the nature of recom-
mendations, I can give you some illus-
trations Clauses 4, 8, 26, 27, 39 and so
on. I do not want to multiply these ex-
amples. This Bill offends against Article

110 of the Constitution. The material
that is given for our consideration
is certified to be a Money Bill
by the Speaker. And again, ac-

Constitution the cer-
tificate of the hon. Speaker of the
Lok Sabha is final. That is, his certi-
ficate cannot be questioned anywhere. I
do concede that point. But may I sub-
mit to you that if there is a Bill for
the legislation of abortion, and that i3
also sought to be certified as a Money
Bill, would it stand to reason and would
it be tenable? That must conform to
certain practice. In the UK, sometimes
somc Bills have not been certified as
Money Bills which are obviously Finan-
cial Bills. Similarly, sometimes, some
Bills., whith are not Financial Bills on
the face of them, are certified to be
Money Bills, That has happened. But
we have certain examples on the basis
of the practice in the world, particularly
in the kind of constitutional framework
in which we are functioning. Now, we
should have made some reference to that
and then come to certain decisions
about it. Then, another thing to be con-
sidered in this context is the ruling given
by the hon. Speaker in that House in
the year 1956.

cording to the

THE VICE-CHAIRMAN (SHRI AK-
BAR ALI KHAN): Is it a point of
order, Mr. Mishra? .

SHRI S. N. MISHRA: Yes. Yeou
have to consider it. T am going to re-
ter to one rule. It relates to the rights
of this House; and what I want to
bring out is the way in which the rights
of this House are sought to be curtailed.
That is a very important point for your
consideration. 1 was submitting that the
Speaker in that House in 1956 had gone
into this matter and he had also passed
wome remarks for the consideration of
the Government. Whenever there are
doubts expressed in relation to any Bill,
then the Government has to be extra
careful about that. Useful reference can
be made to what the hon. the Finance
Minister and the Deputy Prime Minister
did last year. Last year objections were
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raised in that bhon. House as to whether
certain clavses of the Bill conformed to
article 110 of the Constitution or not.
Then, the hon. Finance Minister con-
ceded their point of view and he gave
an assurance. Later on he brought for-
ward an amending Bill to the Income-
tax Act which i3 now under the consi-
deration of a Select Committee. There
he separated those clauses. That is my

impres§ion. The hon. Finance Minister,
on objection having been raised last
year, separated those parts of the Biil

which did not conform strictly to article
110 of the Constitution. This year also
1 must say that this House has to be
grateful to the hon, Members of that
House who raised this point, because
they particularly brought in the rights
of the Rajya Sabha, It is, indeed, a very
happy thing for us because it indicates
that both Houses want to work in per-
fect harmony and one is quite consi-
derate about the rights of the other,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Not last year?

SHRI S. N. MISHRA : No. This
year. This year when this matter was
taken up by the other House this
point was raised by some hon. Members
in that House. Now, last year on their
objection the hon. Finance Minister did
separate certain clauses. That is my
information. The hon. Finance Minister
did separate those clauses and brought
them forward by way of amendments to
the Income-tax Act, which is under the
-consideration of the Select Committee
just now. The proper course even this
year should have been this. The offend-
ing clauses in this Bill should have been
withdrawn from the Finance Bill and
then by way of amendments to the
Income-tax Act or the Wealth-tax, what-
ever is appropriate and relevant, it
should have been done.

Now, what are the courses open after
the certificate has been given by the
‘Speaker? I would like to refer to rule

186 of the Rules of Procedure of
‘Rajya Sabha. 1 shall read :—
“(7) On a Bill being introduced

in the Council or at any subsequent
stage, if an objection is taken that
a Bill is a money Bill within the
meaning of article 110 and should
not be proceeded with in the Coun-
«il, the Chairman shall, if he holds
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the objection valid, direct that fur-
ther proceedings in connection with
the Bill be terminated.”

Now, it is within your power to
direct that further consideration of the
Bill be terminated if you think that
the objection is valid.

Again, 1 am only reminding you of
your powers, of what you can do in
the matter. You can terminate pro-
ceedings in connection with the Bill.
T must be squarely held that the
House, through you, has got the power
to terminate the proceedings in connec-
tion with the Bill, if, in your opinion,
the objection is valid. Now, I come
to rule 186(8). 1t says:—

“If the Chairman has any doubt
in regard to the wvalidity of the
objection, he shall refer the matter
to the Speaker whose decision on
the question shall be final in ac-
cordance with clause (3) of article
110 of the Constitution.”

Now, if the points raiged here con-
vince you that there is scope for
doubt. .. '

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The provision
is just the other way about, Mr, Mishra.
You are arguing that there are certain
things which ought not to be here.
The provisions that you have kindly
read out just now relate to the fact
that if there is a Bill which is a money
Bill and has been wrongly brought here,
then, under this provision I have got
a right either to terminate the proceed-
ings or to send it for the opinion of

the Speaker. Here the provision is
slightly different. I think you will
appreciate it. You are not arguing

that it is a money Bill and by mistake
it has come here, but you are drawing
my attention to the fact that there are
certain provisions which ought not to
have been in the money Bill and ought
to have been in another enactment.
These have been introduced and as
such the rights of the Rijya Sabha
have been affected.

SHRI S. N. MISHRA : Quite right. -

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : How is it
materially different ?

SHRI S. N. MISHRA : I began by
saying that this is not a money Bill
strictly because it brings in many extra-
neous things which do not conform to
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the requirements of articie 110 of the
Constitution. Tt zrefore, although the
certificate of the hon. Speaker is bind-
ing and final as | have submitted, ac-
cording to the ru es that we have fram-
ed for the cond .ct of business ia this
House, we have a right to bring it (o
your notice that this particular Bili
does not conforr: to the requirements
of a moncy Bill If you hold our
objection to be valid that it does not
conform to the requirements of a
money Bill, acccrding to article 110 of
the Constitution, then you can termi-
nate the proceed ngs and you can make
a reference to t'e other House, to the
Speaker of the «ther House. So...

SHRI BANIA BEHARY DAS
(Orissa) : Mr. ~’ice-Chairman, Sir...

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN) : Let him com-
plete it.

SHRI BANK.i. BEHARY DAS: I
will say a few -vords only to help him

and you to arrve at a conclusion.
Because this question has  been
raised . . .

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Banka
Behary Das, ler him finish it.

SHRI MUILKA GOVINDA

REDDY (Myscre) : He has yielded.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Much more
time wiil be ta-en than need be.

SHRI BANKA BEHARY DAS: At
this point T wz1t to ask. T will come
to the other asjects afterwards when
you give me a chance. I am helping
him in this 1natter. Article 110(4)
says 1 —

“There sh: Il be endorsed on every
Money Bill -vhen it is transmitted to
the Council of States wunder article
109. and whzn it is presented to the
President for assent under article 111,
the certificat: of the Speaker of the
House of th: People signed by him
that it is a 'Money Bill.”

According t his submuission you can
refer the mattar to the Speaker., but
when we are 0ing to consider this
Finance Bill you can see that nowhere
in the Bill it 1as been mentioned that
the Speaker h:s certified that it is a
money Bill. -
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SHRI OM MEHTA (Jammu
Kashmir) : In the message.

SHRI BANKA BEHARY DAS:
That is immaterial. In the message
the Speaker might have certified it to be
a Money Bill.

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : You
made a point other than
Mr. Mishra was saying.

SHRI BANKA BEHARY DAS : 1
am going to say you can refer. But I
am saying there is no question of refer-
ence, You konw the other question.
When the President certifies also, when
the Bill is introduced, then the Bill itself
contains that the President has recom-
mended that it can be taken up. Just
like that when Speaker -certifies—
because it is a constitutional provision,
it is not a provision according to the
rules . . .

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : What is
point ?

and .

(SHRI
have
what

(SHRI
your

SHRI BANKA BEHARY DAS: [t
would have been proper for the office:
ot the Minister also to see that this
certificate is appended to the Finance

Bill as is done in the case of the
President. 1t is not done. So I am
just . ..

SHRI MAHAVIR TYAGI: If it 3.
on the record, is it enough ?

SHRI BANKA BEHARY DAS: {t is
not enough. You know it very well.
It is not encugh unless it is circulated
along with the Bill. That has been
the procedure throughout. 1 want to
say that in the case of the Finance Bill
the same procedure should be adopted
so that at least there will be no doubt

in anybody’s mind that the Speaker
has certified. That should be the
procedure. I will go into another

aspect afterwards, but I am pleading
along with him in this matter that the
Speaker may again be referred or you
can append the certificate of the
Speaker so that we may know whether
not,

done.

SHRI MAHAVIR TYAGI : Without
the certificate it is incomplete. If a-
cerfificate is there, the hon. Minister-
might bring it.
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SHRI PITAMBER DAS (Uttar
Pradesh) : Sir, you have raised a very
pertinent and relevant question. The
question is, as you have said, the rule
quoted by Mr. Mishra, 186(7) says
that when objection is raised thag it is
a money Bill within the meaning of
article 110, it is only in that case that
the discussion can be terminated, where-
as the objection raised by Mr. Mishra 1s
that it is not a money Bill. Your diffi-
culty was that if objection had been
raised that it is a money Bill, then it
could be terminated, not when the
.objection is that it is not a money Bill.
My submission in this case is that this
provision, which affirmatively says when
objection is taken that it is a money
Bill, also includes when objection is
taken that it is not a money Bill. Even
in courts the issues are always framed
in the affirmative but they also include
the negative. This also includes both
by  implication. That is  what
Mr. Mishra means.

SHRI MAHAVIR TYAGI : The dis-
tinction between a money Bill and any
clause which is not directly connected
with a money Bill is made for the
simple reason that this House has no
right to amend a money Bill. With
regard to every other thing except a
money Bill it is our privilege to make
any recommendations, to make changes
to amend. Now if a matter which is
relevant to non-money Bills had been
just smuggled into ‘ it, then it deprives
the House of its right to make amend-
ments. Therefore, this is most relevant.
With a view to safeguarding the rights
.and privileges of this House 1 would
request you to please find out what is
the matter. One way may be that all
those clauses which are not relevant to
the money Bill, which are outside the
purview of the money Bill, might be
deemed to be deleted, and on the rest
we can discuss and make recommenda-
tions.

SHRI S. N, MISHRA : I have to
finish. I was just on the point of
concluding. So, my submission would
be that since an objection has been
raised—and this objection has not been
raised only in this hon. House but it
was raised in the other House for our
gake ; please underline it ; for our sake
also one Member mentioned #t that
“you would be curtailing the rights of
+the other House” .

SHRI MAHAVIR TYAGI : Did the
“Speaker give a ruling ?
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SHRI S. N. MISHRA : When my
hon. friend, Mr. Tyagi wants to know it,
I would say that there is another objec-
tion to be raised in that context; he
has reminded me of a very good point.
The hon, Deputy Speaker who happened
to be in the chair at that time said
that ultimately “l leave it to the wisdom
of the House”. These are his words. [
am coming to this. Even if he certifies
on the basis of the wisdom
expressed by he House through a majo-
rity, I should say that it is not discre-
tion exercised by the Speaker. It is
not his discretion—that discretion rela-
tes to the Speaker. The Speaker has to
exercise his discretion whether a parti-
cular Bill is a money Bill or not. That
cannot be decided on the basis of a
majority ot the House expressing itself
in favour of a particular point of view.
That cannot be done. But here I shall
read it for you and later on I do not
know what transpired—what the Deputy
Speaker said : “If I have followed Mr.
Dandekar correctly, the crux of his sub-
mission was that certain provisions that
are sought to be put into the Finance
Bill would affect fundamental structural
changes of certain Acts and also the
changes in the Taxation Law Bill that
is being the Select Commitiee”—there
is some mistake here. “The Government
thinks that these are not fundamental
structural changes and that they are
incidental. So I leave that to the wisdom
of the House”.. That is what the hon,
Deputy Speaker was pleased to remark.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The House de-
cided anything?

SHRI S. N. MISHRA : I do not have
the full record but since the hon.
Deputy Speaker referred it to the House,
probably the House .

SHRI PITAMBER DAS : Passed the
Bill as it was.

SHRI S. N. MISHRA : So, it is a
very serious matter. That discretion rests
with the Speaker and not with the
House. The Speaker has to exercise his
discretion in this matter. My humble
submission is that the discretion has not
been exercised by the hon. Speaker of
that House and therefore this certifica-
tion is not a valid certification if it is
based on the expression of opinion by
the House.

SHRI MAHAVIR TYAGI May

be the Speaker might have given some
ruling.



‘157 The Fir ance

SHRI S. N, MI ;HRA : But I should
not be very parti ular about that. Let
them bring forwa: 1 if the hon. Speaker
gave any ruling. Whatever they have
to do they will ¢o it in reply to this.
This is another pcint which arises apart
from the fact tha this is a mixed bag
and this contairs many extraneous
things. Therefore, [ would submit to you
that according tc the Rules of Proce-~
dure that we have framed, my interpre-
tation js that the Rules of Procedure
give you the right to terminate the
procedings just row and the Rules of
Procedure give you the right to refer
it back to the Spaker. I submit to you,
Mr. Vice-Chairman, on the basis of
what Mr. Basu, : political commentator
has written abov - it. He says that the
Rules of Procedi re indicate that this
can be referred 'o the Speaker for his
«decision. His decision would be ultima-
tely final. Even sv the rules clearly indi-
cate that the House can go into this
matter and refer to the hon. Speaker
with such submissions as the hon. Mem-
bers might have made in this connec-
tion, so that the hon. Speaker comes to
certain decisions about this in the light
of the submissio 1s made in this House.
Therefore, I wo 1ld request you, in the
first instance, tc terminate the proceed-
ings. Probably r > meaningful discussion
can take place unless you terminate
the proceedings The proceedings can
-easily be termir ated till the decision
comes back frc n the hon. Speaker of
that House. (I terruption) That would
be according to the Constitution. That
would be bind.ng. About that T have
absolutely no doubt. The Speaker’s
‘word is the fin:1 word in this matter.

3P M.

SHRI BANK A BEHARY DAS: Be-
‘fore I go to tle .

THE VICI.-CHAIRMAN (SHRI
AKBAR ALl KHAN) : Are you also
of the same vit w?

SHRI BANI.A BEHARY DAS: 1
am of the same view and I am to add
to and emphas:se the very facts. I want
to draw your attention to what is the
practice up tii! now in this House and
in the other l{ouse and then I will go

to articles 11+ and 117. Article 117
says—

“(1) A Vill or amendment making
provision fc r any of the matters speci-
fied in sub clauses (a) to (f) clause
(1) of article 110 shall not be intro-
duced or rioved except on the re-
commendation of the President and
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a Bill making such provision shall not

be introduced in the Council of
States :*
So, whenever a Finance Bill comes,

always the President’s recommendation
is obtained first and after that it comes.
Because of the objection in earlier days,
you know, the recommendation was
always appended to the Finance Bill
and you see all those Bills. It has not
been appended here. But you will find
that earlier in all the taxation measures,
the President’s recommendation is men-
tioned on one page so that the House
knows that the President has recom-
mended that it is a Finance Bill which
the Parliament can take into considera-
tion. When that certificate was not
appended, there was objection. So, the
procedure was evolved that to complete
the formality of article 117, the recom-
mendation of the President should be
appended to the Bill and that procedure
is continued up till now in this House.
Similarly, in the case of article 110, if
the Speaker certifies that it is a Money
Bill, it is not enough that only a com-
munication comes to the Secretariat of
the Rajya Sabha. It ought to be ap-
pended to the very Bill for which the
consideration motion is moved by the
Minister concerned. 1 say, it is a
lacuna which ought to be set right
and you should direct that in confor-
mity with article 110 of the Constitu-
tion, this certificate of the Speaker that
it is a Money Bill should be appended
always so that there is no doubt in the

mind of anybody that the certificate
has not been obtained.

Secondly, I would come to the point
of Mr. Mishra; I am in complete
agreement with him so far as this mat-
ter is concerned that we have some
limited powers and taking umbrage
under these limited powers, Government
should not bring in extraneous matters
in such a Bill which is termed as a
Finance Bill according to the Consti-

tution. I want to emphasise this fact.
Article 110(1) says—

“For the purposes of this Chapter,
a Bill shall be deemed to be a Money
Bill if it contains only provisions
dealing with all or any of the follow-
ing matters, namely :—

abolition,
regulation

(a) the imposition,
remission, alteration or
of any tax ;”
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That means, beyond that nothing
should be mentioned in the Finance
Bill. This is the clear directive of the
Constitution. It is not a question of
the Speaker’s directive. The Speaker
may cettify and the Speaker may err
also, and for that, if he commits a
mistake, there is a provision.  Other-
wise, there would be no necessity in
the Rules of the Rajya Sabha for this
provision, because always Money Bills
come after they have been passed by
the Lok Sabha. This provision is there;
there is a necessity for this only because
if this House thinks-——and you, Sir,
also think in your good sense and agree
with the spirit—that some extraneous
matters have been brought into the Bill,
you can send it Otherwise, the
Speaker sends it with the certificate,
and there would be no occasion for

such a rule being mentioned in the
Procedure of the Rajya Sabha. Here
it is specifically mentioned that only

such things should be mentioned. I
do not want to quote many instances
but I will give only one instance and
read it out so that you can understand
how the Government has tried to bring
in extraneous matters in the shape of

this Finance Bill, In Chapter I1I, in
clause 3(b), see the definition of
“Commissioner”.

“for clause (1), the following

clause shall be substituted, namely:—

‘(16) “Commissioner” means a
person appointed to be a Com-
missioner of Income-tax under sub-
section (1) of section 117...”

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Is it not inci-
dental ?

SHRI
“, . . and includes a person. . .

SHRI MAHAVIR TYAGI : It does
not reflect the rate of taxes.

SHRI BANKA BEHARY DAS: I
.am emphasising on this word only. If
they have said that i contains provi-
sions ‘dealing with all or any of the
provisions’, I can say that you can
bring it and stretch your imagination
to such an extent that the definition
of ‘Commissioner’ may be brought in
because the article is a little bit vague.
But here the article is very specific.
It cannot bring in any extraneous mat-
ters because the word has been speci-
fically mentioned.

BANKA BEHARY DAS:

L
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Mr. Chairman, here Mr, Mishra also
referred to the question of the ruling
of the Speaker in 1956. The ruling of
the Speaker in 1956 clearly menfions.
that if it is not illegal, it is improper
and it is virtually commitment of im--
propriety on the part of the Gavern--
men if they bring in extraneous matters..
That is the Speaker’s ruling also.

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : That is
he has said.

SHRI BANKA BEHARY DAS : He-
has not said that.

The Speaker has said that categori-
cally in 1956, not this because in this.
session he left it to the House without
coming to any conclusion—he ought to
have come to a conclusion—after hear-
ing both the parties. But there he:
said that it is improper, it is commit-
ment of impropriety on the part of the
Government if they bring in extraneous
matters. Here I gave you an instance..
And if you now reject this point of.
order, you will have to give your opi--
nion as to why these are not extraneous
matters, that these are matters directly
concerning the Finance Bill. I think
you will have to come to that conclu-
sion. If you give that ruling, then you:
will have to consider whether this,
definition of ‘Commissioner’” can be
brought in. If a Vice-Chairman of this.
House in his good sense gives a ruling;
that these are not extraneous matters—
it will have a very vital bearing con-
cerning article 110—if you do this,
then I think you will be doing a great
mistake. And if you concede the posi-.
tion as Mr. Mishra and 1 have stated;.
vou have only one option left—you
have no other option according to the
rules. The Rules say that even if the
certificate has been obtained from the
Speaker but this House is ot opinion
extraneous matters have been
there and if you agree with it, you may
not say that this is out of order and
so I do not allow this discussion but at
least you will have to say that I am
again referring the matter to the
Speaker for his opinion. If after that
the Speaker gives an opinion that I am
satisfied that it is a Money Bill, of
course, we cannot do anything; nor
have you any right to say anything.

(SHRI.
what.

Now, the question is whether, ac-
cording to you, on this point of order,
these matters are extraneous or not. If
they are extraneous, then you should
| be guided by the Rules of Procedure
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of .ac_Rajya Sa ha which means that . chialism ; it is a question of the funda-
you will have to efer the question back | menta] principles of democracy. Apart

to the Speaker. 1i you say that these
are not extraneo.s matter, then you
will have to see, as a member of this
House, what will be the consequences—
the power of th: Rajya Sabha will be
curtailed and th- Constitution will be
violated with thc consent of a Vice-
Chairman who is also g Member of this
House. So, I wint to emphasise here
that in the inteists of the protection

of the rights of th : Rajya Sabha, because -
the |

we have limited rights as regards
Fmance Bill and other Money Bills are

concerned, you vill give an opinion
and again seek the advice of the |
Speaker so that vou will have to say
whether it is a Money Bill or
not. And in thal connection you
car  give all ¢ose  fnstances  witicolh

have been refer ed to by Mr. Mishra
and by mc or b’ some other Members
so that on that basis, the Speaker can
take it up and give an opinion.  So,
I will not say more about it.

My first subn-ission therefore is that
the certificate o the Speaker should be
appended to the Finance Bill whenever
it comes before us. Secondly, because

extraneous matt 'rs have been inducted

into the Financ: Bill just to avert a
discussion, just not to give any scope
to the Rajya Sabha to discuss those
things and con : to a decision, you
will, as protec or of the rights of the
Rajya Sabha, will give your opinion
that these are ‘xtraneous matters and
that these mattc rs should be referred to
the Speaker for a final decision.

SHRT A. P CHATTERJEE (West
Bengal) : Sir, think T cannot agree
with the point of order raised by

Mr. Mishra. Cf course, the question of
curtailing or e :tending the powers of
the Rajya Sabla is quite irrelevant
though, of course, I must say with all
respect to the hon’ble Members who
have spoken bufore me that as far as
the question o a Money Bill is con-
cerned or the question of the Finance
Bill is concerred, I think the right is
always with the representatives of the
people, and evan if there is a shadow
of a doubt th: . the matter is a Money
Bill, I think een as a Member of the
Rajya Sabha ! shall say that the mat-
ter should be cecided by the representa-
tives directly chosen by the people and
not by the people sitting in the Rajya
Sabha. It is not a question of paro-
6—31 R.S./70

' The obhjection can be

from that, what I say is this.

Aparg from the question raised by
Mr. Tyagi, as far as sub-rule (7) of
Rule 136 1s concerned—I am coming
o Rule 110 also—of course, he raised
it Ingeniously, if 1 may say so with
respect, suppose for a moment that he
18 correct in his interpretation. . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Pitamber
Das said that.

SHRI PITAMBER DAS: Mr. Das
only said that. But Mr. Das did not

believe in it. I will explain my position
later on.

SHRJ A. P. CHATTERJEE : Sup-
posing for a moment that Mr. Tyagi is
correct 1 think he is not—the difficulty
that will arise with regard to sub-rule

(7) of Rule 186 is this. Sub-clause (7)
says :—
“On a Bill being introduced in the
Council or at any subsequent stage,
if an objection is taken that a Bill
Is o money Bill within the meaning
of article 110.

he raised only if a
Bill is introduced in the Council or at
a slige subsequent to the introduction
of the Bill in the Council. The point is
that the Bill has already been intro-
duccy 1 the Lok Sabha. It has come
here after being introduced and after
being passed there. If it comes after
being passed there, then it cannot be the
stage subsequent fo the introduction
stage, because as a matter of fact the
stuge subsequent 10 the mrroduction can
only mean a stage subsequent to the
introduction in the House itself ; other-
wise it has no micaning. Therefore, it
15 now a Bill which has been introduced
i the Lok Sabha and passed and hus
been sent to us for consideration. There-
fore, the question whether the Rill 1s a
Money Bill or not, that objection cannot
be taken at all in this House because it
15 not a stage subsequent to the intro-
duction in this House.

Further, Sir, sub-section (8) has no
relevance here because sub-section (8)
certainly refers to sub-section (7) only.
If 2 Money Bill is introduced and the -
Chairman feels that it is 2 Money Bill,
the Chairman shall say that it cannot be
taken up in the House. If there is a
doubt on that question being raised,
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then the Chairman shall refer it to the
Speaker of the Lok Sabha. This situta-
tion is not there.

As far as article 110 is concerned,
it is very clear. What is a Money Bill ?
A Money Bill contains only provisions
dealing with all or any of the following
matters, namely, (a) to (g). And what
does (g) say ? I: says :—

“any matter incidental to any of
the matters specified in sub-clauses
(2) to (f).”

Mr. Banka Behary Das says that the
definition of ‘““Commissioner” is not
within the clauses. What I am submitt-
ing to you is this. If g person is to de-
cide as to the quaniity of tax, incidence
of tax, that person, naiurally, has to be
defined, has 1o be delegated the powers
in the Bill itself. You cannot certainly
contend that to raine taxes in a parti-
cutir Bill vou have to bring in another
Bill. Therefore, it is an incidental pro-
vision. Therefore, the question of de-
finition of Commissioner also is a ma-
tter incidental to any of the matters
specified in the sub-clause. What T am
submitting is this. The point of order
of Mr. Misra cannot be raised by vir-
tue of section 110 read with Rule 136.
As far as I am concerned, much as 1
would like the powers of the Rajya
Sabha extended, 1 would not be a party
at least to this that the Rajya Sabha’s
power should extend to the ques-
tion of voting down a Money Bill
because that would be completelv unde-
mocratic. The power vests in the re-
presentatives chosen directly by the peo-

ple.

SOME HON. MEMBERS : Nobody
questions that.

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH): 1 want to inter-
vene at this stage.

SHRI PITAMBER DAS: I hope
his would no* be the final say. It would
be only intervening in the debate.

SHRI K. K. SHAH. I want to speak
at this stage,

THE  VICE-CHAIRMAN (SHR1
AKBAR ALl KHAN): After him, 1
want the Government to give a reply
so that I may finally give my ruling.

SHRI PITAMBER DAS : 1 wanted
‘to know who in the end will reply on
behalf of the Government, Mr. Shah or
Mr. Sethi?
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THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) Both may
reply.

SHRI PITAMBER DAS: If M.
Sethi replies then I will take Mr. Shah’s
contention only as an intervention. Let
him speak.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): After that 1
want to give my ruling.

SHRY PITAMBER DAS So you
propose to give your ruling only after
Mr. Shah has spoken, without hearing
Mr. Sethi.

THE VICE-CHAIRMAN  (SHRI
AXKBAR ALT KHAN): If Mr. Sethi
wants 10 speak, he will also be given the
opportunity.

SHRI PITAMBER DAS If Mr.
Sethi will be the last to speak, then let
Mr. Shah speak before me.

SHRI K. K. SHAH: You have to
speak earlier because you are my senior

colleague. So have precedence over
me. ’
SHRI DAHYABHAI V. PATEL

(Gujarat) : Why do you deny him the
opportunity to clear the confusion that
you are likely to create ?

SHRI PITAMBER DAS: Since this
is a matter of procedure, I hope my
friend, Mr. Misra, will excuse me if [
do not agree with him.

SHRI A. P. CHATTERIEE: Why
be so apologetic ?

SHRI PITAMBER DAS: 1 belong
to Lucknow. I know some manners.
At that time, I only meant to say how
Mr. Misra was justifying the applica-
tion of that rule without expressing any
opinion from my side. I personally
agree with what Mr. Chatterjee has said
because it applies to a Bill which is
introduced in the Council. Now, this
is a Bill which has not been originally
introduced here, but has only been
“transmittcd” to it, to use the word that
has been used in the rules. The word
“transmitted” has been used in the ru-
les.

SHRI K. P. MALLIKARJUNUDU
(Andhra Pradesh) : That interpreiation
has to be given; otherwise the rule be-
comes meaningless. There is no ques-
tion of introduction here.
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SHRIMAT YASHODA REDDY
(Andhra Pracesh): His objection is f
that no Mon y Bill can be introduced.
If that is so, what was the necessity of
such a rule i this contingency was not

there?

SHRI A. ' CHATTERIEE: The
Ministry may commit a mistake if they
introduce a M oney Bill here.

SHR! PIT. MBER DAS: Just as
by mistake th: Governmea! has includ-
ed many pro.iscons in this Bill which
should not h: ‘e been included, similar-
ly, by mistak it can introduce a Bill
here which, i+ fact, should not be in-
troduced here Therefore, Rule 186(7)
is here. If ¢hicction is tiken that the
Bill cannot be introduced heire because
it is a Money Bill, then Rule 186(7)
would apply, but not in this case be-
cause in this case the Bill has been
transmitted.

Apart from this procedural question
now with regrd to this Bill being a
Money Bill and the right of the Rajya
Sabha to que tion the validity of the
certificate issu 'd by the Speaker, I have
got an entirel - different approach. My
approach is tt it we should not question
the speakers :ertificate regarding this
Bill. I do no want to enter into a dis-
cussion wheth:r we can question it or
we cannot que :tion it. But I do not like
to question it  Assuming tha: it is a
Money Bill, I should be anxious to see
that the Bill 12mains purelv 2 Money
Bill. For instance, supposing my
friend, Mr. Shah, gets up and tells
me that herc s a heap of rice. 1 do
not want to cuestion what he says al-
though appare 1itly there appear to be
particles of s e and other grains in
that rice; it is not pure rice. But I do
not want to guestion what he says. I
have accepted it as a heap ‘of rice.
Then it would be my duty to pick and
choose those articles which, in fact,
are not rice, w hich are pieces of stones,
which are par icles of dust, which may
be particles o some other foodgrains
and thus makc that rice perfectly pure
so that it is r:ally claimed to be pure
rice and not adulterated rice. So I
look at this Hill from that point of

view. The Spcaker says that this is a
Money Bill. - take it to be a Money
Bill. But 1 an anxious to see that it

remains a Mcney Bill.  Article 110
provides the rod of measurement as
to what a Money Bill should contain.
Therefore. mv dutv would be to sec
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that if it is made to contain anything,
other than what article 110 mentions,
then I should try to take it out, in order
that the Bill does not remain an adul-
tered Bill.

SHRI MAHAVIR TYAGI It is
Mr. Shah who has committed adultery.

SHRI A. P. CHATTERJIEE: On a
point of order, Sir. He says Mr. Shuh
has committed adultery. It is a very
serious allegation.

THE VICE-CHAIRMAN : (SHKI1
AKBAR ALI KHAN) : He meant adul~
teration, not adultcry. It was a slip

- of the tongue.

SHRI A. P. CHATTERIEE: Oh, I
see.

SHRI MAHAVIR TYAGI: I am
sorry for my wrong use of the word.

THE VICE-CHAIRMAN: (SHRI
(AKBAR ALI KHAN): I think Mr.
Tyagi is better when speaking in Hin-
dustani.

SHRI K. K. SHAH: You can un-
derstand what Tyagi means by a parti-
cular word. He has got a different
dictionary. Why do you want to quar-

' rel with his dictionary?

SHRI PITAMBER DAS: Over the
guestion of adultery between Mr. Tvagi
and Mr. Shah, 1 would not like to be a
party.

SHRI K. K. SHAH : I know Tyagiji
for 40 vyears.

SHRI PITAMBER DAS: What I
have tried to do, in regard to certamn
provisions that apparently cannot be
covered under article 110 of the Cons-
titution, is that I have given amenu-
ments to those provisions so that this
House may consider them and accept
those amendments, [t  would avoid
quarrelling with the Speaker that it 1s
not a money Bill. That is number one.
Then it would also be safeguarding the
rights of this House to make amend-
ments with regard to the matters which
cannot be covered in a Money Bill un-
der article 110 of the Constitution.
When the time of my amendments
comes, of course, I will have my say
in detail.
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SHRI K. K. SHAH: Sir, for
spirit in which the debate has taken
place, 1 think this House deserves con-
gratulations because it has argued ubso-
Tutely on the merits. But may I point
out that article 110 has defined &
Money Bill not only positively but also
negatively. Article 110(2) says:

“A Bill shall not be deemed to be
a Money Bill by reason only that 1t
provides tor the imposition of fines
or other pecuniary penalties, or for
the demand or payment of fees for
licences or fees for services render-
ed, or by reason that it provides for
the imposition, abolition, remission,
alteration or reculation of any tax
by any local authority or body for
local purposes.”

Now, have any of these things beeu
included in the Bill?

SHRI MAHAVIR TYAGI:
they are.

SHRI K. K. SHAH : No, they have
not been included in the Bill. That
shows that when you discuss the ques-
tion whether g particular Bill is a Mo-
ney Bill or not. . .

Yes,

SHRI BANKA BEHARY DAS: This
is absolutely wrong.

SHRI K. K. SHAH : It may be wrong
from your point of view. (Interrup-
tions) At least as a lawyer, I know how
to argue. Please leave it there.

SHRI DAHYABHAI V. PATEL:
That is why I said that after he confu-
ses the issue, let Mr. Pitamber Das clear
it.

SHRI K. K. SHAH : Dahyabhaiji is
always confused when 1 speak. I can-
not help it. Article 110 defines whai «
Money Bili will be. It also defines when
it will not be a Money Bill. It defines
tvo  thines. not onc thing only. Now
the question that was raised by my hon.
friend was that the definition of Com-
missioner has been included in the Bili
and the definition of capital gains tax
ha« been included in the Bill. Now we
will see whether article 110(I)(g) co-
vers those two instances which have
been pointed out. Are they inciden'ni
to any ot the things specified in sub-
clauses (a) to (2)? Sub-clause (b) says :
“the regula‘ion of the borrowing ~of
money or the giving of any guarantee
by the (Government of India, or the
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the | amendment of the law with respect to

any financial  obligations  underta-
ken...” Now when you give a guaran-
tee, has the authority which gives the
guarantee to be dcfined or not? Under
whose signature will the guarantee be
given’

SHRI MAHAVIR TYAGI : The defi-
nition of Commissioner is not involved
in it.

SHRI S. N. MISHRA : It is not inci-
dental.

SHRI K. K. SHAH : They are inci-
dental. “Incidental” in law has always
been defined as something which is ne-
cessary to carrv ou! the objects of the
Bill; everything that is necessarv to car-
ry out or implement is incidental to the
Bill. This has been accepted universal-
ly everywhere. Unless they point out
something that it is not a natural con-
comitant, it is not incidental to the car-
rying out of the objects of the Bill, it
cannot be taken out. Thirdly. Sir, I
was amazed when mv hon. friend
Mishra, argued saving that at any stage
it could be vointed out that this 15 a
Money Bill and then the proceedings
will be terminated. And what happens
then? If there is anv doubt in the mind
of the presiding authority, it goes back
to the Speaker, and the Speaker certi-
fics that 1t is a Money Bill. But when
he has certified that it is a Monev Bill,
then what happens? It has alreadv
been certified that this is a Monev Bill.

SHRI MAHAVIR TYAGI
is the certificate?

: Where

SHRI K. K. SHAH : The certificate
is here. Tt has been certified to be a
Money Bill. Then for Mr. Pitamber
Das, a ve'eran lawver of his stature,

having once accepted that it is o Mo-
nev Bill. to =av that part of it is not
Money Bill. . .

SHRI PITAMBER DAS: I did not

say that.

SHRI K. K. SHAH : Yes, you said
that and vou gave an example.

SHRI S. N. MISHRA : I have said it
is a mixed bag.

SHRI PITAMBER DAS : I only said
that thig is ~ Monev Rill bt if  there
anteare fo he  anv  adnlteration  and
therr are thines which should not have
b= included in a Monev Bill, then
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they have to e taken out. [t should
not be very di ficult to understand what
1 said, particu arlv for Mr. Shah.

SHRI MA IAVIR TYAGI: Mr.
Shah, you said with great emphasis and
authority that the definition is conse-
quential and, ‘herefore, it is a Money
Bill. Supposii g in the definition you
have got to s.y that the clerk of the
Income-tax Of‘icer will also have the
same power, { €n we cannot move any
amendment, w: cannot object to it
The procedure etc., will be badly affect-
ed. So, you .annot try to argue that
way. Now it is only Additional Com-
missioner. Suppose you had said that
a peon also w Il do the needful.

SHRI K. k. SHAH: Tyagiji,
have dealt wi h this matter.
tax is to be le ied, the authority to levy
the tax has to be mentioned. Otherwise
no tax can be :\ ed.

Then, Mr. Piiamber Das says it is
adulterated rice; he accepts it is rice
but wants to 1ick out the stones. Now
it has been c: rtified by the Speaker,
and when the Speaker certifies, he cer-
tifies every cl: 1se. He does not certify

you

only the general temper of the Bill
Therefore whon everything has been
certified, what will vou take out?

SHRI MAHAVIR TYAGI: Is it

orally certifiec or certified in writing?

SHRI K. K SHAH : In writing. Un-
der these ircumstances, therefore,
there is no question of raising any ob-
jection at this stage,

THE VI E-CHAIRMAN
AKBAR ALl XHAN): Mr.
would you lik: to add anything?

SHRI P. (. SFHHI: I would not
take much tire of the House because
the J.eader ¢ ‘ne House has clarifiea
the position 2 a verv great extent.
And T am th nkful to the hon. Mem-
bers, Mr. Ch. tterjee and Mr. Das for
having accepind it as a Money Bill
First of all, 1 would like to point out
that that the honourable Shri Mishra
pointed out what happened in between
when the det ite was going on in the
House. In t:tween the honourable
Deputy Spealer did say, “I leave it
to the wisdor1 of the House”. But,
Sir, when the marter was thrashed out
ultimately, wl.at the Deputy Speaker
was pleased t¢ observe was this—

“In the rst place I do not agree
with Shr Dandekar that the tume

(SHRI1
Seth,

When a )
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of the House will be wasted if you
want my ruling now on this issue.
The very fact that I allowed the
Bill to be introduced and that 1
allowed the consideration of. the
Bill and Mr. Shantilal Shah was
half way through with his specca,
is itself an indication that I con-
sidered it as a Money Bill.,”

Sir, he also further observed that—

“Whatever changes, whatever pro-
posals, are made in the Finance Bill
are consequential and incidental.”

Therefore, as far as the ruling of the
Speaker is concerned, it is final.

THE VICE-CHAIRMAN
AKBAR ALT KHAN): That
Speaker’s.

SHRI P. C. SETHI : Yes, Sir. That

is the ruling of the Presiding Officer
of the other House.

(SHRI
is  the

Then a point has been raised
regard to the recommendation of the
President. I would like to point out
tor the pleasure of the House that the
recommendation of the President un-
der Article 173 has been communicated
to the Rajva Sabhy Secretariat as far
as this Bill 18 concerned.

Then, Sir, a question has been rais-
ed as to who would decide whether
this is a Money Bill or not. From
this point of view 1 would Ilike ¢to
draw the attention of the House ‘o
Article 110(3) which says—in fact,
there is an endorsement of the Speaker
that the Bill is a Money Bill—

with

“If any question arises whether a
Bill is a Money Bill or not, the deci-
sion of the Speaker of the House of
the People thereon shall be final.~

Therefore, having obtained the ruling
of the Speaker that it is a Money Bill,
now it does not he for a discussion
here whether vou consider a part of
the Bill as Money Bill as not. There-
fore, I do not agree with what Mr. Das
has said-—that although the Speaker has
given his ruling that this is a Money Bill,
we will have to find out how much
of it is adulterated and how much of
it is not. The Soveaker has given his
ruling on the totality of the Bill and
therefore, that gquestion does not arise.
Sir, T would aiso like to point out that
this is not a new thing that it has come
to this House or that it has come to the -
other House. . .
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SHRI S. N. MISHRA : What did
Mr. Morarji Desai do when he was
the Finance Minister?

SHRI P. C. SETHI: This is not

the fifst time that such type of intro-
ductions have come in the Finance
Bill or through the Budget Proposals.
We have been doing this sort of a thing
and | have got a long list of things
which were done from time to time as,
for cxample, merger of income-tax
and super-tax, elimination of calcula-
tion on rebates, rounding up of
income-tax, diversification of develop-
mental rebate, grant of export market,
grant of agricultural development al-
lowance, so on and so forth. There
are innumerable instances where this
'has been done. . .

SHRI PITAMBER DAS: But could
you tell us what the Speaker said when
such points were raised in the past?

SHRI P. C. SETHI: 1 have told
you just now. He said, “Whatever
changes, whatever proposals, are made

in the Finance Bill are, consequential
and incidenal”.

SHRI "PITAMBER DAS: No, ' no.

Notr aboug this. You said that such
objections had also been raised even

in the past in the House of the Peo-

ple. 1 would like to know if you could
tell us as to what the Speaker said
on the previous occasions when such

points had been raised. For mstance
it was raised in 1956.

SHRI P. C. SETHI ;
raised,
ed—

When this was
the honourable Speaker observ-

“Discretic will be exercised by
the honouruble Finance Minister or
his Ministry 1n bringing them sepa-
rately unless ihey are so intercon-
nected with tk: other provisions of
the Bill that the finances for any
particular vear devend upon thosu
provisions. In such cases they can
be added on here. It is not so much
a question of legalitv as a question
of propriety.”

Therefore, even at that time the Spea-
ker had observed that “it is not a mat-
ter of legality, but it is a matter of
propriety”. . .

SHRI PITAMBER DAS: You will
excuse me. The observation of the
Speaker was very much different. With
your permission, Sir, would like to read
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it and 1 would like to know whether
the observations of the Speaker -cate-
gorically were these or not. The Spea-
ker observed—

“I would normally urge upon the
Finance Minister, not only he but
also all his successors. . .”

Sethi,

. to see to it that only these
provisions which relate to the rais-
ing of taxation should be included
in the Bill. The procedure should
be followed and no other provision
should be given attention to unless
they are absolutely consequential.”

including yourselt, Mr.

13

The procedure should be followed and
no other provision should be given at-
tention to unless they are absolutely
consequential.

“If we have to provide by way of
an amendment to the Income-tax
Act or by way of an amendment to
a substantial Act, the Government
must come forward with an indepen-
dent measurec separately and the
House will have ample opportunity
to consider it.”

This was the observation which was
made by the Speaker in 1956. [ want
to know categoricallv whether this is
correct or not.

SHRI MAHAVIR TYAGI: We en-
tirely agree with the Speaker’s ruling.

SHRI P. C. SETHI Whatever is
part of the proceedings, I would not say
that it is not correct. But the main
question is that it has to be decided
whether what has come is consequen-
iial or incidental or not. And even in
the light ot the observations which
have been raised by the honourable
Member here, T would like to say that
the honourable Speaker of the other
House did consider this matter at great
length and this was discussed and ulti-
mately it was ruled by the Speaker that

this is a Money Bill because all the
matters raised here are relevant and
consequential. The Leader of the

House rightly pointed out why the defi-
nition of “Commissioner” was chang-
ed here. Now, it is known to the
honourable House that we have intro-
duced wealth-tax on agriculture which
is going to be enforced from this year.
Therefore, certain commissioners had to
be appointed for that purpose. The
old definition of “Commissioner” who
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was to take uy this work was not ap- \‘
plicable.  Ther:fore, it was necessary
to change the definition of “Commis-
sioner”. . .

SHRI MAH: VIR TYAG!: You can
appoint a Tehs Idar also as a commis-
sioner.

SHRI P. C. SETHI: I would ask
Mr. Tyagi if he could do it as the Fi-
nance Minister. If he could do it, 1
can certainly d it too. Why bring in
Tehsildars here” Mr. Tyagi knows the
whole practice verv well.

Therefore, S -, this is definitely a
Money Bill.

With regard o the other point about
what the honourable Shri  Morarji
Desai is said t» have observed during
the discu-sion, [ would like to point
out that the Itcome-tax Act is before
the Select Commirtee for its considera-
tion and when this matter was referred (
to the Speaker, it was pointed out that
any change in .h¢ Income-tax Amcnd-
ment is a Money Bill. Therefore,
from that point of view, as far as that
Select Commii'ee is concerned, only
Mcmbers of th 1ok Sabha are there
on that Commit ee and Members of the
Rajya Sabha ar not there although dis-
cussions and a suments went on. As
far as the Iicome-Tax Amendment
Bill is concerne [, I would like to point
out that that 1s on account of the Ad-
ministrative Re orms Commission’s re-
commendation : s well as on account of
the recommend ition of the Bhooth-
lingam Committ e, and therefore, that is
a separate consi leration altogether. And
all such measu: s which have (o be
brought during the Budget Proposals
have to come t irough the Finance Bill
and if the Fina -ce Bill is made a static
thing where onl: changes in the revenue
receipts are to ne made, then. through
the Budget Proposals we would not be
able to do much that we desire to do.
Therefore, T wculd request the honour-
able House to proceed with this Bill.
We have had n intelligent discussion
about the whol. subject. T am thank-
ful to Shri Mis’ra and Shri Banka Be-
hary D-s for hiving raised this intelli-
gent dicussion. And now I would
request them to settle the issue and pro-
ceed with the B 1L

SHRI S. N. VMISHRA :
small submissior to make.

I have a

THE  VICE-CHAIRMAN  (SHRI1
AKBAR ALI KHAN) : Please be brief.
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SHRIT 5. N. MISHRA : I am always
80. And this has been to my eternal
chagrin that the Chair has been allow-
ing all kinds of things to be said in this
House. We are going to make an 1s-
sue of it, Mr. Vice-Chairman, that the
valuable time of the House is consum-
ed by so many persons in raising. . .

(Interruptions)
THE VICE-CHAIRMAN

AKBAR
questing

(SHRI
ALl KHAN): 1 was only re-
vou to bz Dbrief.

SHRI S. N. MISHRA : 1 must say
that this is not tair. I have raised this
point and I am coming to that. Whean-
ever 1 made a point, [ think I have -
tried to make o substantial point. I
say so with great humility and 1 hope
to make a few submissions in the brie-
fest words possible.

Now, under Rule 186(7) to which I
made a reference the point that is be-
ing made is that “if any Bill is intro-
duced by mistake. . .” That is the
point tho* 1= being made now. May |
say that Article 109 of the Constiiution
categorically states that a Money Bill
shall aot be intioduced in the Council
ot States? And vet a plea is being
made tha! there micht be a mistake
commiited in introducing a Bill which
is reallv a Monev Bill in the Council
of States. A mistake can be attributed
to this House, but a mistake cannot be
attributed to that House that a certifi-
cation is being made of a Bill which is
not essentially in i's entirety a Money
Bill. Hecre a mistake is being attributed
although 1 do no; 20 on the basis of
a mistake; 1 would say that there can
be no mistake committed because the
mandate of Article 109 is clear and
categorical. It was urged that there can-
not be any introduction of a Bill which
is a Money Bill in its nature in this
House. T had begun by saying that that
was mixed bag. I do not say that it does
not have any financial implications and
so on or that many aspects of the Bill
cannot be interpreted to be of such a
nature as to justify inclusion in a Money
Bill. That was not my submission; my
submission was that many things have
been brought in which completely chang-
ed in many ways the nature of the Bill.
That was my submission. Earlier also I
had said that if a Bill for the legalisation
of abortion, I take the extreme example
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only to illustrate, is certified to be a
Money Bill, what is the remedy open
to this House ?

SHRI P. C. SETHI : It casts asper-
sions on the wisdom of the Speaker.

SHRI S. N, MISHRA : Np aspersion.

SHRI PITAMBER DAS : Of all the
subjects, why does he lay great em-
phasis on legalisation of abortion ?

SHRI 8. N. MISHRA : My submi-
ssion is, this House can of course not do
much in this matter, But I would not like
to indulge in self-flagellation or self-ex-
ultation sp far as the powers of the Hou-
se is concerned. No doubt we have some
powers which are not possessed by that
House but in this matter that House has
got powers which we do not possess.
That point is conceded. Your point
is also conceded that the certification of
the hon. Speaker is final. My only
submission is, if in certain absurd cases
and I have brought in the example this
House is able to muke certain sub-
missions for reconsideration of the
Speaker, then this House should be in
a position to do so; that was myv inter-
pretation of Rule 186, (7) and (8), I
can base it on the gssumptions regarding
tha: a mistake could be committed
because I would not say thar a mistake
cannot be committed by that House
and I would not make that House in-
falliable. Although the Speaker there
might not be infalliable, yet, we have to
consider him infalliable in the matter of
certification of Bills for this purpose. T
concede that but if you interpret Rule
186(7) and (8), then it can be
interpreted in terms of submission
for reconsideration by the Speaker
because a mistake might com-
mitted even by the That
is my interpretation.

be
Speaker.

SHRT MAHAVIR TYAGI:
and certification are different.
given a certificate?

Ruling
Has he

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : In accordance
with the procedure of this House, when
the Secretarv lays the Message of the
Lok Sabha, he also specifically mentions
that the Speaker has certified it as a
Money Bill and I have the proceedings
here of 7.5.70. When the Secretary of
this House placed the Message he said:
“The Speaker has certified that this Bill
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is a Money Bill within the meaning ot
Article 110 of the Constitution”, Ac-
cording to my lights, I will give you. . .

SHRI MAHAVIR TYAGI : The cer-
tificate must be laid on the Table.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN): It has been laid
on the Table. In fact he says: “Sir, I
lay the Bill on the Table”.

He had read this thing also.

SHRI MAHAVIR TYAGI : It is not
here.

THE  VICE-CHAIRMAN  (SHRIJ
AKBAR ALI KHAN): Now attention
has been drawn to article 110 of tl_\e
Constitution. 1 think it has been laid
very clearly what the provisions of the
Money Bill and the other things con-
cerned. At the same time it has also

! been laid down in article 110(3) that

the certification of the Speaker is final.
So, in view of that, as there has been
a clear and unequivocal certification of
the Speaker, [ hold that this is a Money
Bill.

Regarding the other matters that Mr.
Mishra and others raised that there are
exfraneous matlers  regarding  those
instances tha; have been brought to my
notice they are incidental and thev are
also covered by (g), which reads :

“any matter incidentsl to anv of
the matters specified in this ¢lause are
also w0 be included.”

As regrads Rule’ 186(7) and (R), 1
have further considered it but I feel we
are bound by the very clear wording of
this rule and when the rule says ‘intro-
duction «f the Bili’, the meaning of
introduction is obviously clear.

SHRT S. N. MISHRA : What about
in‘roduclion in subsequent stages?

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN) : Regarding that,
¥ lav down that this rule does not apply
to the case under discussion and so it
stands that it is a Money Bill and the
Minister will proceed with the Bill.

SHRI MAHAVIR TYAGI : I request
you to read over to the House the
actual wording of the certificate. 1t is
not cnough that he has done it. Let
it be read.
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THE VICE CHAIRMAN  (SHRI
AKBAR ALI KHAN) : I have given the
- decision but for the satisfaction of your-
self and other “lembers, I will read.
The Speaker savs:

“i hereby «ertify that this Bill is a
Money Bill vithin the meaning ot
article 110 ¢ the Constilution of
India.”

In such circt mstances we cannot go
"beyond the ruliig of the Speaker.

SHRI PITAMBER DAS: Sir, 1
want to know «ne thing with regard to
your ruling. “J’ou just now said that
certain example. that have been given
here were inzic znial to Article 110{a).
I would like t  know whether this
ruling will deba me from moving my
. amendments wi h regard to those pio-
visions. I hopc not.

THE VICE CHAIRMAN  (SHRI
AKBAR ALI k HAN) : My ruling is to
the point raised According to the pro-
- cedure you will be able to move and it
will be discusse 1.

SHRI S. N. MISHRA
be one difficult .

There will
Was it necessary for
you to pronour ze your opinion with
regard to cerriin extraneous matters
that we referrec to here? Was it at all
necessary for th: Chair to pronounce on
that ? Whateve: the case might be, |
am urging upo . you for reconsidera-
tion. It is ent -ely within the powers
of the Spveaker to certify anything to
be in the natur: of a Money Bill, then
was it necessar /7 for you that all to
pronounce yow opionion on that?

THE VICE CHAIRMAN (SHRI
AKBAR ALI {HAN) : Because vou
had raised that,

SHRI S. N, MISHRA : My raising
the point was ¢ abject to the final word
by the Speaker If that is so, vyour
ruling only restricts us in some ways.
Thev were only illustrations regarding
certain things.

SHRi P. C. SETHI The Budeet
proposals have now been before the
country for a period of nearly 10
weeks. Hon. Members have had an
opportunity to discuss the major fea-
tures of the Bidget and the Finance
Bill in the course of the general discus-
sion and also following the presenta-
tion of the / ppropriations Bill. My
task on the pr sent occasion is there-
fore fairly simpie. With the indulgence
of the hon. Members, I will merely
use this opportunity to explain once

H
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more the rationale
posals in the Bill.
the changes and amendments in
Bill originally proposed we have feit
necessary ¢ infroduce in response 10
the valuable suggestions made on the
floor of this House and outside.

behind the pro-
I will also explain
the

Sir, any ser of Budget proposals s
unlikely to satisfy all members of the
community to an equal degree. There
are two sides to the Budget, one which
sets out the processes by which certain
resources are transferred from the citi-
zens to the Government, and the other
which delineates the pattern of expendi-
ture from out of ihese resources. By
virtue of these two operations, the Gov-
ernment affects the disposable income
of individual citizens and groups. It is
not—and it cannot be—the function of
a Budget to leave things as they were
before it was presented. It is inevit-
able that, as a result of the Budget pro-
posals, certain sections of the commu-
nity would be better off while certain
others would be slightly worse off than
what they were Dbefore the proposals
were made. In the olden days a Budget
could confine itself to raising revenue
solely for purposes of maintenance of
law and order and defence; it was thus
natural thar the resources that were
tapned from the community constituted
a relatively small proportion of national
income, The context is now completely
altered. We as a struggling nation as-
piring for rapid economic growth and
simultaneously aspiring for the reduc-
tion of socio-economic  inequalities
could not possibly keep the budgetarv
exercise limited to such a narrow con-
fine. T will here refer 1o the relatively
slow rate of growth which has afflicted
the economy in recent years, and which
has aggravated the problems of unem-
plovment and social tension. Public
outlays have tended to stagnate; no pei-
ceptible  improvement in the level of
private investment has been dis-
cerned either. In fact, one of the most
remarkable lessons emerging out of the
experience of the last few vears is that,
where there is a lag in investments in
the public sector, the private sector too
lags behind. It is in this context ‘hat
the need was felt for a considerable
augmentation of investments and deve-
lopmental outlays in the public sector;
the proposals in the Budget are a reflec-
tion of this need, for public outlays
can be expanded only if there is a
sizeable expansion in public revenues.

[MR. DEPUTY CHAIRMAN in the
| Chair
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Ratsing revenues does of course mean
that certain relatively affluent sections
expericnce a diminution of their wealth
and incomes. This is however inevii-
able it the urges of development are
going to be satisfied in the over-all. Let
me also add that we often tend to take
a one-sided view of these fiscal opera-
tions involving a transfer of resources
to the Government; the other side of
the picture, namely, a retransfer of
these resources, which stimulates econo-
mic growth and reduces income inequa-
lities, is not sufficiently emphasised.

We owe it to the nation to accept the
imperative need for widening and deep-
ening the revenue base. In this year’s
Budget, we have however tried to en-
sure that whatever additional revenues
are raised are deployed in a manner as
would raise the potential of growth in
the system. We have also tried to en-
sure that in the overall scheme of rais-
mg revenues, a proper balance is main-
tained between direct and indirect taxes.
The principal desideratum here has
been tihe importance of minimising the
burden of imposts on the poorer sec-
tions of the community. This has been
the reason for being especially selective
in the choice of items on which excise
levies have been increased. In the
field of direct taxes, an attempt has
been made to combine, optimally, the
goal of raising revenues with that ot

furthering the cause of distributive
justice. We are passing through a
period of growing consciousness

amongst the common people. What-
ever the reasons, the fact remains that
in the two decades following independ-
ence, certain forces were unleashed
which went to accentuate the inequali-
ties in the distribution of income and
wealth in our society. If we want to
ensure the harmony of our system and
institutions, it is necessary that incomes
at the very high ranges are taxed at
increasingly stiffer rates and that assets
accumulated at the very top of the
social scale are scaled down through
fiscal devices. At the same time, it is
equally desirable that taxes are not deli-
berately avoided or evaded by strate-
gems which barely manage to keep on
this side of the law.

Where a tightening of the rigours of
direct taxation has been considered
necessary both for a social reasons and
for fiscal purposes, the Budget, I dare
say, has suggested the appropriate mea-
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sures. At the same time, by no s_tretch
of imagination can the proposals in the
Bill be said to be against the healthy
and smooth growth of the private sec-
tor. The Budget proposals have been
purposively framed to encourage private
savings. For example, as hon. Mem-
bers are aware, the Bill has made a
provision to exempt from taxation in-
come up to Rs. 3,000/ a year which
is derived from investments in certain
specified categories of financial assets
and also to exempt investments up to
Rs. 1.5 lakhs in such assets from the
purview of the Wealth Tax. By an
amendment made to the Bill during its
consideration in the Lok Sabha, depo-
sits with State Financial Corporation
as well as with other approved long-
term financial institutions would be
included in this tax-exempt cate-
gory. To promote savings in
the economy, the Government has also
proposed a further amendment to the
original Bill. In the context of the
need to extend the coverage of banking
to rural areas to tap savings there, we
have proposed to amend the relevant
provision in the Income Tax Act so as
to exempt from deduction of tax at
source the interest earned from deposits
with banking companies including the
cooperative banks.

I might also mention at this stage our
acceptance of a proposal made on the
floor of the Lok Sabha to further lighten
the fiscal burden on the middle class
population. The minimum deduction
in licu of the cost of travel to work for
salaried assessees has now been raised
from Rs. 20 per month, as originally
proposed, to Rs. 35; for these travelling
by scooters or motor-cycles, the deduc-
tion will be Rs. 60/ per month instead
of Rs. 50/ proposed earlier.

The Finance Bill introduces certain
changes in the existing law with a view
to preventing buses in the running of
charitable and religious trusts and re-
ducing the scope for the use of trust
funds for acquiring control of industry
and business in which the author of
the trust or his relatives may have a
substantial interest. While this proposal
will stamp out a rampant social evil, it
has always been our intention to try to
remove any genuine difficulties which
parties may face in complying with
some of the conditions in the Bill. Hon.
Members will recall that a provision
exists in the existing law whereby a
trust of this nature is allowed to accu- -
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mulate its current income without atira-
cting tax  liabiliy for 4 maximum
period of ten vear., for purposes autho-
rised under the te ms of the trust, pro-
vided the funds hus accumulated are
invested in Goverr ment securi‘ies. With
a view to lighte, ing the rigours of
this orovision, we have now amended
th: relevant nrovi .on in the Bill so as
.0 allow investmer s *f the accumulated
income also in t ¢ form of deposits
with post office s:vings banks, banking
companies, and approved long-term
financial institutior ;.

The Bill had or sinally proposed that
a irust or an insi'ution which engages
In any transactions which provide direct
or indirect benefits to its author or his
relatives during the previous year rele-
vant 0 the asses ment vyear 1971-72
would forfeit the :'xemption from tax
on its income for that year. Since,
under the law, the previous year rele-
vant to the asses-ment year 1971-72
could,. at the optio | of the trust, be the
finzncial year 197( 71 or the calendar
vear 1970 or the y a1 ending on Diwali
in October 1970 or even the year ending
on the 30th  June 1970, trusts which
1.y already hav- engaged in these
transactions before 'he announcement of

the Budget proposils would normally
have forfeited the xemption from tax
on their current income. Since this

particular provisior of the Bill could
not have been anticipated by trusts who
were  not  subject d to the disability
before, it has now been proposed that
anv use of the tru r« income or pro-
peity to provide b-nefits to the author
or his relatives in r -lation to any period
ur 0 31st Max 19 0 wouid not lead to

forfeiture of the « emption from tax
v their current in ome.
If trust funds a:: invested in any

concern 1 which tF 2 author of the trust
or any of his relatives has a substantial
ierest and the amoauat of such invesi-
ments is in excess . if 5 per cent of the
capital of that concern, that too would,
according to the cndition specified in
tie Bill, lead to 1 1 stal forfeiture of the
tax exemption. S nce a certain mini-
mum tume should be allowed to the
trus;s to cnable thim to change their
investments, we hav: aroposed to allow
the trusts and  inst:tuions time up to
31st December 1970 to alier their
investment portfolio

A related minor .1mendment makes it
e\ vicit that person. making donations
to a trust will con'inue to be eligible
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for tax relief so long as the volume of
investment on the part of the trust in
any of the prohibited concerns does not
exceed 5 per cent of the capital of such
concerns.

Under the original provisions of the
Bill, capital gains which arise from the
transfer of agricultural land situated
within the limits of any Municipality or
Cuntonment Board having a population
of not less than 10,000 persons will
from now on be subjected to income
tax. It is now proposed that where
the holder of such land disposes it but
acquires other land elsewhere tc con-
tinue agricultural operations, the capital
gains arising out of such a transaction
would be exempted from taxation.

While the Bill tended that discre-
tionary trusts should generally be taxed
at a flat rate of 65 per cent on their
incomes and at 1.5 per cent on their
wealth or at the rate applicable to indi-
viduals which is higher, certain catego-
ries of existing discretionary trusts,
which have been created by employers
for the benefit of theirr employees, such
as provident funds, superannuation
funds, gratuity funds, pensions funds,
etc. are to be exempted from charge of
tax at the flat rates. The amendment
necessary for this purpose has been ap-
prosed in the Lok Sabha.

As hon. Members are aware, agricul-
tural wealth comes under the purview
of taxation with effect from this year.
The utmos! care will be taken at the
time of the collection of Agricultural
Wealth Tax to ensure that small farmers
are not harassed, assessment is made
only with respect to fairly large-sized
holdings, and the genuine ugriculturists
are not put to any inconvenience. It
wiil be recalled that in the case of ordi-
nary wealth tax, avart from the general
exempiinn of Rs. 1 lakh, a residential
house 1p to a value of Rs. 1 lakh is
also exempt from tax. In the case of
agricultural wealth tax, in addition to the
general exemption ot Rs. 1 lakh, there
is a further exemption of Rs. 1.5 lakh.
But, to ensure that genuine agricultu-
rists are not harassed, we have now
also decided to exempt a farm house,
whatever its value, from the ambit of

the tax. These various exemptions
will be over and above the exemp-
tions for farm implements, tractors,

wells, and so on.
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In the present circumstances, it is simply
not possible to give up our
reliance on indirect taxes
tor revenue-raising. But, ag I
said earlier, in the present Budget we
have taken greal care to limut the
new indirect imports by and large only
to such commodities as enter the con-
sumption of the upper sections of the
community; wherever it has not been
possible to avoid some taxation of
goods which are consumed by the poo-
. rer people, the rates of duty have been
purposely kept at low levels. We have
also considered the views expressed by
the Honourable Members in this House
and outside on the original proposals.
Up to a point, some of the sentiments
expressed have already been taken into
account in the amendments moved in
the Lok Sabha; certain other changes
are being carried out by separate notifi-
cations. Among these changes, I might
mention the steps proposed to obviate
the difficulties of the decentralised sec-
tor of the art silk industry in the ma-
tter of declaration of values for purpo-
ses of assessment. As a result of the
changes now proposed, tariff values
have been fixed for the assessment of
the major varieties of art silk fabrics
which would considerably simplify the
assessment procedure, At the same time,
the slab up to which the rate of duty
is 3 per cent is being raised from Rs.
2.50 to 3.00 per sq. metre. It is also
proposed to lower by 5 per cent the
duty to be charged on fabrics turned
out by “independent processors” in case
the grey cloth brought to such proces-
sing houses is delivered to the owner,
after processing, in an uncut condition.

4 pP. M,

Subsequent to the presentation of the
Bill, a numbecr of measures have been
proposed to accord relief to small pro-
ducers and manufacturers in various
fields. The principal concession, redu-
cing the revenue yield by as much as
Rs. 90 lakhs 1s with respect to tea; the
small tea gardens in Nilgiris, Assam and
Darjeeling will be the major benefici-
aries as a result. The production of
metal containers, safes and strong bo-
xes by units which do not use power
will be wholly exempt from payment
of excise duty ; even in thc power-opera-
ted sector, units manufacturing these
commodities will enjoy a limited exem-
ption provided the scale of production
is small. An exemption of a similar
nature will also extend to units manu-
facturing buscuits. Mathematical box-
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es, geometry boxes and colouring boxes
used by students and children will not
be liable to payment of excise duty ei-
ther.

Apart from lowering the proposed
duty on television sets from 20 per cent
to 10 per cent, a series of other
measures we have now proposed wiich
will provide relief in diverse directions.
Pasteurized butter, used within the
same plant either for making ghee or
for re-constituting into milk will be
exempt from duty. Room-and-package-
type air-conditioners, in case installed
in hospitals, will not be subject to
enhanced rates of duty; fish-freezing
planis will enjoy a concessional rate
of duty; the levy on arrated waters
will be confined to products manu-
factured with the aid of power and
marketed with a registered brand namc
or trade mark. The provision of
total exemption to hank yarn in plain
straight reels used in the cotton hand-
loom industry is being extended to
all counts less than 31 N. F.

Finally, the V. P. P. Charges are being
retained at 10 paise for all packets up
to Rs. 10 in value.

Sir, in concluding, I can but repeat
what the Prime Minister has said on
several occasions. No Budget can satis-
fy all interests. Even if marginally, it
is bound to hurt some, it is bound to
leave some members of the community
less satisfied than others. But, at the
same time, T will urge that the propo-
sals in the Bill be appraised in their
totality, and that judgement on it ulti-
mately be based on the significantly
qualitative change in direction which
these proposals reflect and embody.

S, T move.
The question was proposed.

SHRI M. S. GURUPADASWAMY
(Mysore) - Mr. Deputy Chairman, on
a previous occasion 1 expressed my
views about the various taxation propo-
sals. I do not propose to deal with this
aspect of the problem in detail, except
to remark that the concessions that have
been made by the Finance Minister this
time after the introduction of the Budget
are very marginal and they do not take
us much far. Sir, the totality of all these
concessions, as my friend will agree,
will be too small; it has not changed
the character or the complexion of the
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original Budget p oposals. Sir, I would
like to deal today with the perspectives
and the problem which are pressing
us, the various cf illenges that are con-
fronting our cour Ty.

Sir, there is a -zeneral challenge of
which all of us hould be aware, the
challenge of groving ecnomic distance
between India anc other countries. This
challenge has beca growing year after
vear. Nothwithsta ding the fact that
claims have been made on the part of
the Government ind many measures
have been taken by the Government
to bring about tf: sustained economic
growth towards t ke-off or to create
pre-conditions for take-off, the fact re-
mains that the e onomic distance bet-
ween India and c:her countries is very
wide and it is giowing. Sir, there has
been an economic study made by cer-
tain knowledgeabl: friends. 1 would
Like to refer to th s study for the consi-
deration of the M 'mbers of this House.
What does the stidv say? Tt has been
brought out, Sir, hat India, in spite ot
its two decades of development, re-
mains in a very wvulnerablc position.
The study has tak n the figures of 1963
tor all the countri's of the world inclu-
ding Tndia. In 19¢3, Sir, India’s per ca-
pita income was o ily 80 dollars as com-

pared to 218 ¢»ollars of the Philip-
pines, the second lowest among the
countries under study, 298 dollars

of Portugal, the 1:west in Europe, 763
dollars of Ttaly, tie lowest among the
developed counti es of West Europe,
1300 dollars of twe U. K. and 2560
dollars of the US\. Sir, if you assume
that India’s per c pita income is at an
annual average o 1.6 per cent., that
was the rate of grwth in 1950s. In the
sixties the growth rate was smaller than
1.6 per cent, the  India will take 63
vears to reach th 1963 level of the
Philippines, 83 ye .rs to reach the level
of Portugal, 142 v ars to reach the level
of Italy, which is ‘he lowest among the
developed countrics m_the West, 172
vears to reach the level of the U. K.
and 218 years to each the level of the
USA.

SHRI P. C. SE HI: That is 1.6 per
cent.

SHRI M. S. GI/RUPADASWAMY :
Sir. 1.6 was the ra ¢ of growth in 1950s.
Tt is less than 1.6 per cent. in the six-
ties. 1T am not crit cising anybody. I am
only bringing to tt.2 notice of the Mem-
bers how vulneranle we are. What is
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the use of claiming that we have done
wonderful things for our countrymen?
Let us not fool ourselves like that. I of
course share the anxiety of the mem-
bers of the Government and the anxiety
of my colleagues on this side. I am
not making any adverse comments; I
am only bringing to the noticc of the
House the vulnerability of the Indian
economy. Sir, India requires an annual
rate of growth of 6.3 per cent in per
capita to reach Italy’s present level in
37 years.

AN HON. MEMBER : By that time
Americh and others would have gone
=0 times ahead because he is compar-
ing from their present siandards.

SHRI M. S. GURUPADASWAMY :
That is why 1 referred to the level of
1963. To achieve this rate of growth
of 6.3 per cent per annum in per capita
income, India will have to grow at 8.4
per cent per annum. The annual rate
of economic growth should be round
about 8.4 per cent or 9 per cent. There
arc figures given by the Planning
Commussion, aad there had been tar-
gets fixed in the past. The rate of
growth for the last several years and
in the pertod of planned econonuc de-
velopment has been round about 3.4
per cent. The rate of growth fixed for
the Fourth Plan is somewhere between
5.5 or 6 per cent. Even this, Sir, falls
short ot the basic requirements of rea-
ching the minimum standards or the
minimum bper canita income required.
I say :that the growing economic dis-
tance between India and other coun-
iries is & great challenge. And I want
to ask whether this challence can be
met by us and whether the rate ol
growth as envisaged—8.4 or 9 per cen:
per annum—can be realised and attain-
ed. I say that it can be attained. If
we look at Japan’s rate of growth, and
if we can only emulate the norms, the
standards, the efficiency and the pro-
gress of their various sectors, it would

be nossible for us to overcome this
vulnerability over a period of time.
But T am afraid, this Budget and the .
previous Budgets do not reflect this.

Thic is my complaint, My friend, Mr.
Secthi, is a progressive man, and I be-
lieve in his orientation as a progressive
Member. But I do feel that there is
a lack of appreciation of this reality.
If T can use the word of President
Kennedy, Sir, we have not been able
to come into confrontation with the
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s realities. We have pot been able to
come in controntation with the chal-
lenges of our times. I want to pose
this trst thing before the hon’ble
House. In spite of this Budget, which
is a4 part of the Fourth Plan, and in
spite of the fact that many attempts
h.ava been made to take the economy
further, we will not be able to reach
even the target that has been fixed i.e.
5.5 -~er cent growth. Sir, the rate of
growth achieved during the last year
is 5 per cent. | do not think thar this
ra.c of growth can be increased to 6
per cent. T have got my own reasons.
The biggest tactor tor the rise in the
las. two years was the growth regis-
tered in the agricultural sector. That
has given a tremendous boost not only
to morale but also to economic grow’h.
But I do not think that this can be
sustained tor a ionger time. 1 say this
thecause we expected 106 million tons
of food production this year. And the
target fixed last year was somewhere
between 100 and 103 million tons.
This target has not been reached in
spite of the fact that we have been say-
ing that we are having a successful
green revolution all round. In spite of
this green revolution and agricultural
transformation, we have achieved this
-year only the target of 100 million tons.
And I say that this is a very limit-
.ed advance over the advance we made
-last year. This falls short of the esti-
mate. And the biggest factor which
gave a tremendous boost to this eco-
nomic erowth in the last two vears has
bcen the agricultural sector. And 1
am afraid that we are now entering in-
‘to a stalemate. The advance in the
agricultural sector seems to have been
frozen.

Sir, various measures have heen ta-
ken on a selective basis to bring about
rapid economic transformation in ru-
ral areas. 1 would like to draw the
attention of (he Prime Minister to the
various specific challenges that we are
facing, apart from the general chal-
lenae of economic growth and of bridg-
ing the growing disparity in the growth
he*ween India and other countries. 1
wor'd like her to concentrate on speci-
fic challenges. and to tell us whether
che has been taking measures to meet
these challenges in the various sectors.

The biggest challenge is unemploy-
ment.
.sually in his speech. According to mu,
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unemployment poses a very big chal-
lenge. It is one of the biggest prob-
femes of our time. In Buropean coun-
tries, sometime past when socialism was
very fashionable, the planners and so-
cialists in France and elsewhere and
even Lenin said that socialism means
electricity. Some said that socialism
means electgicity plus steam engine.
Some others said socialism means elcc-
tricity plus water. These things have
been said by the socialists ot those
times. To us now socialism is employ-
ment, Sir, ‘I see darkness in the noon’.
Why do | say that? We have recog-
nised, and 1 believe the Government
have recognised, the problem of the
growing unemployment. Having recog-
nised if, are we equal to the task of
meetng this challenge?

Sir, take the rural areas. What is
the picture there? The biggest labour
force 1s the force living on the land.
The agqricultural labourers form the
grealest bulk of the working popula-
tion in the rural sector. 1 think they
constituie something like 50 to 60
million. For the last many years and
during every plan period we have said
that employment is one of the main
objectives of planning and develop-
sent.  And in spite of these asser-
tions, what do you find? In spite of
three Plans and development during
these three Plans, the per capita income
of agricullural labourers is far less than
what it was before the Plan started. If
I am wrong, T would like to be cor-
rected by the hon. Minister. Today,
the per capita income of the rural pro-
letarian, the agricultural labourers in
particular, is far less than that it was
fifty to 60 million people, who are
the landless labourers and who form
the bulk of the labour force in this
country do not see any increase in theu
per capita income for the last several
years. Is it socialism? If socialism
means the protection of the vulnerable,
the most vulnerable section, according
to me, Sir, is the agricultural proleta-
riat. What has been done to them?
Mere nationalisation of 14 banks is not
socialism. Perhaps, after nationalisa-
tion of these 14 banks, socialism has
been confined to the safe-vaults of

14 banks. There is a stalemate today.
There is no dynamism and forward
thinking. If socialism has to mean any-

thing for the ordinary people who live
at the grass level, T think various speci-
' fic schemes have got to be formulated.
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1 ask : Is it not possible to mobilise ! these professional men, particularly the

these 60 to "0 million people? 1Is
it not possibe to give an institu-
tional shape and expression to these
people? Is I not time fo think
of forming a land army? Why not
we organise ‘'hese people and use
this human pc ver for the economic
development of the rural areas? Ma-
dam Prime M nisler has been very
gracious to rem at some of the previous
p:ojects for thc village labourers. She
has accepted, a ter g good deal of diffi-
culty, to have n the Fourth Plan the
rurai works prcgramme, but it 1s con-
fined to a few drought-affected areas.
It was tried ir the past. What hap-
pened? What - as her experience? The
experience has not been very satisfac-
tory. 1 always stood by the rural
works prograr'me on a permanent
bhasis,  Even oday I maintain that
the rural works rrogramme has got to be
organised on ar nstitutional basis. Tt
should be pernaneni. It should be
applicable to al' the blocks, to the five
thousand odd tlocks in the country,
but what do we find? The rural works
programme has been conceived of to
be applied to «nlv a few selected
blocks, that is, the drought-affected
blocks. They a e very few. T have no
doubt that th'y are socialistic and
piecemeal. Wh nol have a permanent
arrangement fo the agricultural lab-
ourers? Why ¢ > vou not have a land
army. The furctions, the powers and
the constitution 3f the land army

can
be formulated ty us. It can be evo-
lved. Norms :an be formulated.

Training can be given, education can
be aiven and fuids can be created. If
this can be done over a period of time,
if it is achieve« during this Plan pe-
riod, T am sure there will be total em-
volvement of th-- peonle in the various
employment act vities and to that ex-
tent the rural e-onromy will change its
<hape and comry 'exion.

Secondly, ther: are the other catego-
ries of workers. There are the young
professionals in he villages. There are
the Dhobies, ta ‘ors, caterers, scaven-
gers, blacksmith., goldsmiths and so
manv other pecole. What have you
done? We are saving that we should
modernise the 1 Jlages. How can you
moderpise the  ilages, unless vou mo-
dernise these si-rvices? Today the
affluent people in the rural areas are
going to the citv Have you done any-
thir~. have any .chemes been formulat-
ed for this categorv of labourers? No-
thing has been lone. I say why not

young professionals in the rural arcas
get some programmes, some activities,
and their services are modernised? Can
I ask the Prime Minister to consider
these things deeply and start her so-
cialism from the villages, not from the
nationalisation of the banks? Na-
tionalisation of banks is important. [
welcome it. 1 am for it, but should
we stop there?  Let me tell vou ihat
real socialisuy hias got to be socialism
ot the musses. Socialism has got o
¢ive more employmen: to  ordinary
people.  The vulnerable, the low und
the down-trodden peonle have got to be
thought of. 1 say the provision made
in the present Budget for the rural
works programme is niggardly., 1t s
fooling us. It is not at all socialistic.
I say this is anti-socialistic. I say that
it is anti-socialistic, because it will be-
fool us. People will not get anything
out of it. Ler there be a vigorous, bold
thrust in giving employment to these
people in the villages. Unless the rural
economy, the rural sector is trans-
tormed, unless the ecconomy of the

countryside is metamorphosed ar
changed rapidly, it will be difficult
to bring about economic develop-
ment in this country. The perspec-
tive, the target and the abjective
should be to transform rapidly the
farm economy into a non-farm eco-
nomy. Today 70 ner cent of our
people live on farms. This 70 per
cent farmer economv should be trans-
formed into a 20 per cent farmer cco-
nomy. It is possible to do that. If
you achieve a rate of growth of 8 to 9
per cent, I am sure the agricultural
economy in the country, the rural sec-
tor in general will improve a lot. Un-
less that is done, it would be difficuit
to say that we have brought abouw
socialism. How can you talk of equa-
lity of opportunity when these people
sre denied all opportunities? How
van we talk of justice to the people,
unless they get the nght to live? Have
you given the rizht to live to these
people? As I have said, they have
been impoverished over a period of
years as a result of your wonderful
planning. They are today poorer than
before. 1 say, stop this nonsense of
vocialism. Unless you tackle these
problems, the nroblem of the agricul-
tural labourers and the rura! sector in
particular. I am afraid socialism will
be a wishful thinkino. ¥ am afraid
socialism will be only on paper. It
will be superficial and peripheral.
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Take another challenge. You are
{cing the challenge of illiteracy. What
do you find today ? There is a mass il-
literacy.

thing like 150 million people who are
illiterate. This is one of the biggest
jgnorant democracies fthat we have
built up in the world. One hundred
and fifty million people are ignorant
and illilerate. What have you done
for them?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Presum-
ably they were all literate before and it
ts only in the last few months they
nave become illiterate.

SHRI M. S. GURUPADSWAMY : 1
do not know.
may look into the figures and tell me
later when there is an opporlunity for
her to reply. 1 say that nearly 150
million people are ignorant or illite-
raie. Are you building up an illiterate
democracy, an ignorant democracy?
How can there socialism and the grpwth
of socialism without social conscious-
ness 7 How can they be conscious of

their rights and responsiblities unless
they are’ literate? The Soviet Union
has been able to solve this problem

within twenty vears. They had _this
problem.  After the revolution, within
two decades the Soviet Union has been

able to abolish illiteracy completely.
What have vou done?
SHRI AKBAR ALl KHAN (Ap-

dhra Pradesh): Are vou prepared to
adopt their methods?
SHRI MAHAVIR TYAGIl: They

have dictatorship and here it is demo-
cracy.

SHRI M. S. GURUPADASWAMY :
1 do not want to enler into any argu-
ment with my friends. T only wish
to emphasise the significance of this
problem. Unless this class of people
who are ignorani and illiterate are
educated very soon, we can never bring
about socialism and economic frans-
formation. How is it possible to bring
about socialism and economic trans-
formation without the involvement and
commitment of the people in the va-
rious economic ac'ivitie;? It i3 possible
to achieve it only when we have people
who are conscious of their responsibili-
ties and conscious of their rights. Un-
less we tashion the will and the skill

It is estimated that between |
the ages of 15 and 45 we have some- |
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of the people of this country, we can-

. danger of inflation.
. Sethi,
Madam Prime Minister | may say that intlation is not so much

L evil

not bring aboug social transformation
and economic change. Let us be very
clear about it. What have you done
about this? People may be ignorant,
but 1 do not think thai the Govern-
ment is ignorant. What have they
done? Very little has been done. 1
wisit the Education Ministry is reorient-
ed for tackling this important challenge.

Apart from these {(wo challenges,
there are other challenges, the challen-
wes of inflation and price instablilty.
I referred to this imoortant aspect
when | was speaking last time on the
subject. [ would like to tell the House
in all humility that we are going to be
ruined economically because of the
My friend, Mr.
and Madam Prime Miunister

today, that deficit financing last year
was less than what it was anticipated.
That does not satisfy me at all. What
is the deficit financing that we have
indulged in over a period of (ime?
Take the figures. 1 can give you only
broad figures. In 1950-51, what was
the picture, what was the scene in defi- -
cit financing. Since 1950-51, we have
resorted to deficit financing to the ex-
tent of Rs. 1700 crores. There has
bzen a 200 per cent increase in creat-
ed money since 1950-51 up to 1969-70
and the gross national produc, has
increased only by 91 per cent. What
does it mean. Is it not inflationary?
Is it deflationary? Between 1961-62 to
1969-70, the increase in wholesule
prices has been somewhere about 75
per cent, as a result of this deficit fin-
ancing, inflationary financing. Have 1}
to take it that thev have been able to
take all the measures to restrain the

effects, evil consequences. wrong
consequences of the deficit financing?
If that is so, why this picture? In the

twelve months _of previous vear, the
increase in 'the wholesale prices s
something like 6 ner cent or 61 per

cent.  Last month it is aboui 2.2 per
cent. Anyway, is there no incrense
since March, since the Budget was in-
troduced? What is the percentage, let
me know. If there is no increase, I
will be happy.

SHRI P. C. SETHI: 0.6 per cent.

SHRI M. S. GURUPADASWAMY :
Even 0.6 per cent is something. It is
not stabilised. This 0.6 will become
t6_ per cent later on, over a period of
ime.
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SHRI P. (. SETHI:
gloom.

SHRI M. ¢ GURUPADASWAMY :
I am not a Cissandra. Cassandras are
all there on our side. I am an opti-
mist. I have started with a note of
optimism. It is possible to surmount
economic vulrerability provided you

Forecast of

nave the will, the determination and
the purpose. That you do not have.
For instance, what was the deficit

financing reso ted to in the Third Plan?
We thought hat in the Third Plan
the deficit fin incing would be in the
neighbourhoo! of Rs. 550 crores. What
is the picture ? Ultimately we had to
have deficit fis ancing of Rs. 1133 crores.
What about the three Annual Plan
periods? Whit was the deficit financ-
ing? What i. the total effect of all
this on the e:onomy and the price le-
vel? 1 say we are 1n tor inflation, we
are already ii. We have entered into
a dangerous 'one. No measures have
been taken. ‘This inflation and the
price increast will inevitably hit the
wage-earners ind the salaried classes.
Is this your .ocialism? If you want
to harm the »roorer sections in the vil-
lages, labourers in the factories or in
the fields, or tha middle classes or the
salaried classes by this kind of dose of
indirect taxat >n, as somebody put i,
is this your ocialism? Is it your so-
cialism of infation and the price insta-
bility? Let 1s not simplify socialism
with a view o hoodwink people. Let
us talk about .ocialism in depth. If this
trend continu's in the economy, I am
afraid we arc in for trouble. This is
the third cha lenge.

What are the other challenges? I
do not want to refer to inequality or
various other problems. But 1 am
afraid | must refer to one or two prob-
lems connect'd with technological un-
der-development  This also is related
to national se:urity. How are we plac-
ed so far as technology s concerned?
In all the countries of world where
economic development was undertaken
two awpproactes were made: fo give
mass technology, that is to give tech-
nology for tlie masses; and to give
class technoligy, that elite technology.
What have you done in this? Today
you go to arv village, any small town.
The tradifiond craftsmen suffer. No-
thing is bein: done. I have already
referred to he case of professionals
in the villages. They have not been
trained Their trade or craft has not
been modernised. Training has not
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been improved. They have not been
educated, and the goods and services
they are producing are not linked to
marketing because there is no infra-
structure. They are not sure whether
they will be able to sell their goods
and services because of the fact that we
have not been able to have the type of
technology that is requised for the
masses. Where are the improvements
and innovations? Where is the tech-
nology for these villages? You do
not have a policy on science and tech-
nology. On the contrary you select
some technology and ask the people to
adopt it. The net result is that tradi-
tional technology is gone, and new tech-
notogy is not coming. There is a
vaccum in technology. People get
frustrated. The goods and services are
not marketed. There is no infra-
structure. You are talking of bank
loans to the engineers. Thev do not
want it because of the fact that what
they produce in their workshops cannot
be sold. This is a simple fact. How do
you create employment for these tech-
nicians, let alone the poor people? 1
say we do not have any policy on
science and technology. We should
adopt two approaches. One approach
is to give technology for the masses—
improve the techniques available al-
ready; innovate them; change them to
suit modern conditions; and that is how
modernisation Process starts. Without
modernisation process socialism is dead.
Nationalised banks cannot deliver the
goods, 1 tell you, unless you create
proper conditions for utilisation of these
banks for socio-economic changes. |
say that you must think of proper
technology for both.

‘Then T enter a very crucial and very
significant sector, that ¥ about techno-

logy and national security. We are
all aware that we are insecure. China
is growing. Pakistan is strong. Not

that I want to castigate my country.
Qur people are strong and we can
stand up to any force outside. At the
same time I have to say that the
strength particularly of China is grow-
ing enormously., Now China has
invented a satellite and sent it into
orbit round the earth. This time again
a debate has been started about atom
bomb, about what to do and what not
to do of the old debate. It has risen
again like the Phoenix’s head from the
ashes. When an atom bomb was ex-
ploded for the first time by China,
there was a big debate on atom bomb
in this country. The same debate has
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raised its head today because now it
was a satellite fabricated and put into
orbit by China. What is the picture?
I do not think Government have been
able to understand the strategic impli-
cations of these things, and they have
been coming, to my astonishment, with
the same old stories, same old replies.
My triend, the Defence Minister, seems
to have gone on record in the other
House as saying “we can stand up to
any challenge by both China and Pa-
kistan”. I would be very happy if we
can do that.

MR. DEPUTY CHAIRMAN: You
have taken 35 minutes.

SHRI M. S. GURUPADASWAMY .
Without losing much time I want w0
formulate only a few things. China
has got the atom bomb, has got the
satellite. In this context what are we
to do? May I ask the Prime Minister,
she is in charge of the Atomic Energy
Department, whether she has cared to
find out what are the problems of the
Atomic Energy Department? I find
there has been considerable inertia in

the Atomic Energy Department. There
is a lack of fervour, lack of effort,
and that has been the case for some

time past. Has she decided what areas
should be developed in the atomic en-
ergv sector, what areas should be
properly concentrated upon in the
beginning? Why has there been a
delay in the execution of the projects?
Take Tarapur. What has happened to
Tarapur? Why is there considerable
delay? This project was given to
Americans on a turn-key basis. There
was accident, and there was delay.
What about Rajasthan’s two projects?
There is delay. The schedule has
been changed from time to time. May
I ask, is it possible to say today that
we are in a position to undertake any
responsibility. I do not want to give
my own comments cn this. I want to
know whether the Prime Minister is
in a position to say today that we have
got the wherewithal to take up any res-

ponsibility in the atomic field. Have
we achieved the potential credibility
which is so necessary for us? What

about the equipment? It should be our
own. She is smiling. She konws it. I
am very glad if she says so. I will be
verv very happy if she will give more
smiles to me. I will be very happy,
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Sir, to hear from the Prime Minister
that we are going through the Kala-
pakkam programme according to the
schedule which is not, according to my
information. I ask what are the areas
selected by the Prime Minister as Mi-
nister in charge of Atomic Energy to
train people to utilise the existing
people and to develop expertise and to
develop certain areas? What are the
tasks that you have chosen for this
purpose? If it is for peaceful purpo-
ses, certain areas have got to be fully

developed. Has there béen any eva-
luation made about the work of the
Atomic Energy Department, to find

out the critical gaps, whether crucial
defects, deficiencies, are identified?
Sir, I do not want to say things
which may not be good for our coun-
try. I say, when India was develop-
ing atomic research, China was not
doing it. She was lagging behind. I
do not know what is the comparative
assessment of our strength and their
strength. If we are told that the deve-
lopment of our present strength is
much bigger than China’s I will be too
happy to know about it. I want to
know whether there is any comparative
assessment and evaluation made about
the development of atomic energy in
this country vis-g-vis China. y do
I mention China? Why do I not say
about other countries. It is because till
today one fact emerges and tha( is, no
nuclear power enters into a major bat-
tle against the other nuclear power.
That is one fact. And when a non-
nuclear power enters into ga Dbattle
against a nuclear power, it will be
very difficult for a non-nuclear power
to take back all the territories occu-
pied by the latter. I put this ques-
tion to the Prime Minister. Our bor-
ders are freezed; China is in occupation
of them. China is a nuclear country.
She has got the atom bomb and missi-
les. Is it possible to take back those
territories? I hope it is possible. But
let us consider whether we are in a po-
sition to wage a battle, if negotiations
fail, to take back those territories when
China is nuclear. So long as China
is nuclear, will we not be deterred?
Will we not develop a psychosis not
to go into a battle with China? Is
there any instance in the past where
in a battle between a nuclear and non-
nuclear power, the non-nuclear power
has emerged victorious? Or is there
any case where nuclear powers have
battled among themselves and entered
into a war? Let us have the answers :
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‘We can develc » conventional weapons;
we should dev lop them. But it is no
use saying tha we can meet any chal-
lenge. That was the assertion made by
Jawaharlal Ne aqu before China attack-
ed us. We w:nt to be assured of our
capability, tha our atomic capability
is strong and +iable.

What about the satellite? 1 would
like the Prim« Minister to give atten-
tion to that sa ellite programme. What
are we doing in this field? We are
flying only to: satellites in Thumba.
‘Only toy satel ites are shot there. Can
‘we not have improved and sophisti-
cated techno ogy, the technology
which is avail: ble? Why not we have
investment of a sort which can give
us sophisticate I rockets? Why do we
depend upon >ther countries for a
long long time to come ? It is said that
it will take atout eight years to reach
the stage of tlie present-day China.  If
that is so, th:t doubt has got to be
«cleared. I d» not know why the
Atomic Energ Commission has been
given such frc:dom only to feel us.
If they are nc fooling us, very good.
I say that the whole Commission has
got to be ovirhauled. I know the

young scienti ts there; personally 1
know them. '"hey are a wonderful
people. We }ave been able to create

a pool of sciertists who can be utilised
very well and that talent can be com-
pared to any ‘alent in the world. . .
(Interruptions) 1 have no time to hear
you. Let me finish my speech. That
talent is availasle. There is no coordi-
nation among them because there is
no direction fom the top. It is no
use saying th:: the scientists are like
artists, they slould not be touched.
They ought to e touched. They should
be told to produce results, I say.
And I say that there should be
guidance; norr s should be formulated.
Leadership ha: got be given Coordi-
nation has ot be brought about
not only amo g the young scientists
in Tromby, but also there has got to
be coordinaticn between the scientists
working in Tromby and the electronics,
industries, Def:nce establishments and
others. Again I ask what are the special
areas that you have selected. I do not

know whether it has been done. Let
there be orientation of policies with
regard to this ‘without which I am

afraid we will aot be able to have viabi-
lity in the satellite programme. More
investment, mcre training, more coordi-
nation, more ; uidance, and more pur-
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posefulness of these activities, these will
take us further,

I say, Sir, that though we do not use
nuclear weapons, we believe like Mao
Tse-tung that men are superior to wea-
pons. While saying that men are su-
perior to weapons, Mao Tse-tung has
produced nuclear weapons. So let us
have credibility, let us build up the
potential, Let us very soon see to it
that our country is potentially capable
of delivering the goods if the need
arises.

With these words, I say that this
Budget does not offer any perspective,
neither social perspective nor technolo-
gical perspective nor financial perspec-
tive. It is a very humdrum Budget,
a Budget which is very conservative.
There may be frills, as I said, very
negligible frills. But they are only
frills. In substance, the way of this
Budget is the way of all the other Bud-
gets. There is no difference. And this
Budget will not usher in social justice
and I do not see any jump in it to
bring about distributive justice in the
economy today or tomorrow. I say,
it calls for a radical change in the out-
look, aptitude, approach, perspective
on the part of Government. The so-
cialism of the Prime Minister has
been confined only to the vaults of the
fourteen banks and nothing more.

= Aera faw (fEg) - s
IqTEA WA, AT gAR fAT a7 aga
gratara Fr faea 2 fF wR e Ao Ay
gafea awr & g8 wreqa a9z, S
fasdi F1 Iew v e, wew fa e
FEFT AM Y wFA< 939 fFAT )
=8 & FEETINE TEEE  qT 9ga &
ard g Y1 g A g\ A § 9T F o
TE ATEAT, UG A B ATSIE Y
AT 24 A FATE L 1950 F g
dfaum A gAT AT AR T F AT TF
At fray @ FgT aNd T, g7 ad
wrzAn fawt o gan, &N agaer
freg g% ag Wt fa=aR AT g 7 7g
AT AW, AT AT ST ST AAT FL
wrzia fae amq F7 X FAT /AR
Fgadur gfaaFer d g 6w
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¥ WA 93 g AT I IqTT & FaT
Fgadr & 1

T o e W rET R E e
ATqT & FHFr ogor A1 7 Arf@T AT
TrEFM FAAT A4, AGA ¥ GrgAa (a7
o1 A1 AZT AT Ea AWET AAT, G
ST ZW AR aF Aaar & A @, g
wfawer Qar & Far (qeT, 96T 6 gH
AT g gw ar 9l FraE ar
gw qrid x5 o ag FILE, TEANE,
g 9 & @ T qray afifeafaay F s
ST Ega¥ ga v WRTE | W §WRy
qeT wigar g (5 zad (@dt & srsdy
Fagam @R g ? IR FA
gd ? TR Fr s g ! A AT S A
T AT AN gh | SN FAS G @
fFar, S9arT X F3-qF ¥ AUAH,
3l & am v agy ¥ a7 a9, 05y
sl G 1 gan F47 7 0 QAT F H1AY
F (g @+ gar ?

oq § FHETO FY AT E | 97N ¥ IF
frady T &t ¥ )38 IFAF T
§ ey gy agT FIr fear
FH 1 qaX FEE QSR A QNI
M ST GWr § FET FATA AR
FFEE 1 agrar | 4 g8 fawfas § gaar
B g1 T1gar § % IF1q qmd &7
qGTE | ATEY F qgd AR FIAF 91, A
e ot (5 dfzs ara F F arg
FAT 1 qr feqar FT AR §, IR
ArsitfasT Tor A%y 3, QAT @ AW
AFI & | AfzF & ard I8 ST JuT FI
qFT §, TFo THo o H & AT § |
UHo THo THo F¥ & T g IE
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AT T AT Tg AT AG @ FAC| FOW
FA  FAT 5 THoqRoTHo FT ATTE
T gAY | THoTHoUo HY FFrAT AAL
gft | st aggan F dfeF qra W
hfeFr a9, 9a  arshilasr &1 e
FAr AR A TFA A aqgar | e (T
#dl 9 A@F ? FH 7 qgry FOEd |

ATATET & 98 12 a9 aF o q&ar
7, 10 &7 FAMT ST qU7 FIGT 41, I8
a9t S(aFr AT aHAT A7 | FAT A
gasr AFa (o gwdy 4y | oft o
FOST o @a HIT G (qrened
#g, gt guy dfcw 41 e A
weE qE F AW 9T Far fF droqo
grg & sas qlEfaas grr—atze "
N5 W gud, oy wfew o (war
qAT 1147 TF FT HFEAT F AEAA
A FAT ATHT IART AT § | AT
AfzF 71, dto Qo qra (Fwar garr ASHT
(AFAQT & 1 1T F1E Wrgde AT A
T@ATE 999 T==1 &7 9P & fagal
ag FEAT g——AEax a1ga, ggam (Far
g am (garE v Jmag it ? 9g FEr
& (g arg dr «& IaT g1 e (HET
T agwr fagra ggar § AR FP ST
Foag (Gma sy g 41 g Fgar @
g, g Fgar g fF fgam o g
93T | ST 39T fgara gadr ang AT g |
gfagm &1 amq et A1g 65 arEw garg
FTATHT AT A7 gHTE FE FT ATHT
qr FAT, AL AWAT | W FF AT
faoelt s 9 f& 78 wtrefeer  moTel
¥ Ou% FT AT gAT AT ? AT ag HEM

| WA qar @AY mEmEr L wre OF

ATHI A fAFAIT & Yo To qrq 7
IR SaF T I fF T #ET

FCh, T0AF FT FATHE AT A | 9T FaT E, 47 KT ZW AR N KARY
T FAT AFY § | ATV FAT qqmar 65 | @ qdv | B Coen @ o 7g A
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s aamar | Gmew ot Y E, foerm | qoewm wdemd g ) e A AT

datay WY, TEd F gar sy A=A E | wiE & grr fau eem Afa IR m
g1 Fwd Oof gzt oy ! awr0 | fag e Aifa ,

HT FGAT AR T AR FTAT aT0F A AT

ax oad, fr Rt gwg ¥ (e (awmr
¥ T &, I gaee M @ D
o o Frer 718, 7 dar Far & ferar ? |
FAATY A ATt 9@ Ry FIamr? |

\
g8 & IUq ¢ TIEAT | TFTY GIE ATTH

ATFT AT TRy M@ l

q 3 faggr ZAT SEAT § 1 T g
FAT g T 1 afew FA
Tqrar ? F;mromw & SEw & fAg
g ? oriw & e ¥ fag a@a ?
gt | oaw W ¥ fawew & fag
qATd, AW #Y ¢ @ F faw ;AT =7 |

Y faerr X T w1 A FAA
aard, wr fag dfw dw @Ml &
faarg & @ & fag a@mar | ooy
g9 faedey g §17, foax wgr fv g aw
frde €, ¥ @ HTT F TAAT AARS

FT AEAWT YIT gY | A AT TEAT |
g fF @edt T 1 O AT T A, Ay |
va% a¢ A omaAr 1§ wrAar § @ o9y
&% frar @, 13 ad g 5w = &7
7 o afy & 37 ) 9q oft F @d =
A& v =rfrg, 97 @ a3 fa=r )
IET d¥T g1 A1 IY qwAr® (ZFT AT
IEET GIFTU ATTAT | A&t o= &Y AT
FITHY §, A FA THAATT TgAT G ATTH
7g 1 7EY fmr 1w g s A o
AT ? @ A AT A AT
AT TR | fF g d9 @< g
T d @ @ ? o fgg A e
AT ¥ et w31 or f5 g A gaw
a2 ? s TEd W1 AWEEl W
4} s @, o AT Fgr v fEeg-

¥

s wgEiT e EAET A aﬁﬁlﬁ
TR qw= ARy fEgr )

= e fasw : § quar TEaT §
7 waemT @vdt § w0 9 fqag =
g X fergall & F dve fag 14 9, T@F
IR H F gw @ A A R T
g (Interruption) srq 7€t =T f&
79 I St ATOF AG A § qE IO
A | F qgely AT T@ oqWT HoamaAr |
T 3B U Gher A fF gl ¥ wmaw
H gexe A w1 | g U Sy A9 &,
oA g 1 AN 1942 Fr wmia H
wr faar, afsm wor femr | osmo wEm
axd g & R fem o fpay Som 2@
AT AR Gaaar ¥ fqw O 1
af qF guw ewaar fwar 1« fafew
FER N TE AR B T ff @R
uF 1 §fw @i T T o, Sl
R agret § | ag Qo an fF 9w st
F1 faT arah, ag foawr g a7 7% gan |
framit qeuw of sy & fau 1 o9
agt 9% 34 faoi aF Fr @y w1 9
¥ et 1 faEr Fifse o

gty drErEt § g T fFar ?
AT FAA A aAE, AfFH FEA S
AT ? ATy 20 FY F IAIX QAT FAA
A1 TEr a=rar fF fagan S qd @
ard | arfgfamm @ = ag s |
# TBaT /AT g WA arfgar Ty
TE g—eograTE ¥ wrag Sy ghn
gars wg e ¥, zafqw I dEr Ay
g | Ffew aga & e a9w SATEEE
37 ¥ T4 g SR IATYEE &Y AGH 9E
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AT FTAT q2T A7 | AET F g AT 3@
g | 99 @9 &7 FE ge § e &
/AT ¥ WTar ¢, A 3-SR ¥
ot T2 ATy & A TrE A
ST G 99T /ey S fog m@T ¥ Ay
€ ok fom #iedradd & oA AW
#Y gary wt fagr, frg ¢ ¥ T w@r &,
el ¥ dfeq IageaA™ AgE gh, ofwm
AT g AR IEw Q1T § A gfed
e §, 99 F LT W7 FA47 IS 2, 98
FT 91 QI & 1 agt o ot A i
A § AR AT 27 & @rAr A @
& | qedr Agar g fF oawie §
1 qrigfemm ate fa @@ gFe awmr ?
¥ TG FAET ? AT FW AT S
AT T AT JATAT OF GAL & ST
FIT FT FET | HRT AN CF FIH
T 7 fF dro Ao Mo @o F aris-
Hz fFar ) s @ifed e Rje w1 0w
WUE T FFAT § P OAGE A QT Ay &
fr fafae foay § o sfofe fray &
afem sar cawr A1 fF g ¥ dor gen
wfafers s at & @ @ wr &
Ig AT}, § aF 9= ¥ FEAT =AwEaw
g foe 53 Wi¥e T o fr vl aw
Fagmﬁ'wamrmgargﬁsagaﬁw
T a1 FI7 & 3R Fg7 & fF miferame
feam war w@f & aw 2w =
T &1 ot aforferg & 9y 7@ awd
&, FlfE Ao 20 aut ¥ P frar | el
IwAl FT qAXT | AT GATAT |

4 gar afam o7 W g &%
TAAT fF o T ¥ FRA T E
T do Mo fYo Ho HT yWTHT
v, ser gfvg sy awr 145 T e
dz fFar 1wt efaae Sriere £ &
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ferrmtem &Y swfrore g &, avr owa
ST ¥ s Sor gt o Sy F@r
fr fad cfrsfe Y 2397 & | = ofede
ferar sram am, afem gad fad snay #al
fw 7Y, fas cfrsfae & o3, & of-
T I feqams 1 qr fdw e o'
ufrefae g o, afdq o= S IFF
o armow w3 1970 § faors, &Y 1970
§ ag A gs 39 FAd A gg fuoe
§ f5 ag Toa w1 @R | F war
faw &Y fox @ ofasy fagr s, ST oga
a1 &t foear 17 | Q1 qg T &7 FUAT
A A I RATA I &
ART A FT FGM | FTAF FT I AT
T TEI q=T 147 AL fHamt §1 9% qqg
FT fear o, s ofade 7@ o o€ =5
SHET F9 gIT @, IFr qHA foq g
X 98 T T4 g AT | TAF F 909
ar w12 s & fog o 57 78y 97 FtE
FIE HF A1ET fY, 98 FIE GG F7 G
TET AT FFT AR qg TAT AqHIT FT
T AT &1 S aftw AW g, I @
JHIT qE SqFA; q@ A A G A
dRX ETEd W oS, AfEw wQa &y
I FEA F 993 H 39 1 F fagamr
f& g0 98 &, gAY S FTAT a9 §
ag ATHFL N TET & | 1 9% FT &1 @I
3!

# qer =gar g e WE ¥
T a7 7 oA gl = & a0t A
T 78 frgend av o =1 fegaman

(iune bell rings)
wEYEy, AR 99 @ATIEY g &, saiad
T AT T AR gH X A | qTYAY 5
T 79 wae four, wiew fe ag erewe
TR AT G A | 79 faT & are A
TSI | W e ¥ 12 omemer wEw



205 T re Finance

% & fad @ g f5 & A AW
= &3 1 a1 T wg @ T fF e Wa
& a7 o, 3 R Y9 § F90 F1A I
¥ & aT AT | aTOY FgT B Ea
{1 HFE A9 q, JhT A9 AR 4 7
g AT qg AL vewr, fad @ wE
FH AT £ FAm | wrfedt ¥ aga
daraet gf ¥ 1 faemr wEr o
SaaT 92 fF 1 mar, 99 9¢ fEar qa
s g A e gw faw & v w
& adt iy &y v, wed o @, R
T T, @ A 3 ) ww R o 39
frzmar mar w4 a1gw, 5@ awE ¥ T
T faear & 1 f6e 4% et & fg oF
@R T fear ok s uE waw
FoiT Fq19 FX faar @ I F aw
frr o s @7 #7 faar g 1 o
AT FET § 1F A AT A1 § v o,
AT AR 7% Forre @ Al Aty AT
§ AT w9 A Q1§ qeAr =Tt
g fF afw w29 § <@ ary s wrew
€, 7 I T & A ? o A
FAMAT & 7 #T Ag T qEISIETE
&7 aft an T afawe ow ¥ @ E
A AT TH A7 9= E, ST for srroay
T A1 F A, & q@ A wr R
? 7 & 1w w@w a6 w7 e,
g AT Fn T ¥ A afes of Fam ®
F JTAT gL |

AN wEET @ o B qTEr B
SIECI

AN AFw Ay FiT dvzT § B
ATEHT WA 7 ST AT 13T & A0
WA R | A AL FEY FT HAAS Ig 8
f ag wa # a1 gaAr T E T FZq7
Tg- g=ai F1 TUIT fe@amar v w@gr
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¥ qeaT wTeaT € i ag dan frafem ?
geerae faerza St 5 oagt & wer
& weEER TaAT wfaw g o
g | ST @A @ AR e ¥ 29
#et AYRT AT gwE fF e weerae
I Ara fFe #ew g T & ) 3aw
femit aw a1 srmme & w2 o, afww s
R TGN & ST | AT AGT FT AT
g | e e @t g R
s a9 fw fag g@ 1 weifa aew
g1 STy 8, 99 3w &7 wfasy wv g € )
sfET g TATw FI gE ! FIE AW 9X-
fag =i gar 2 ? anfax s T
FAT AT 7 ITHT AW @T 747 fF ATy
1 il & AT 1 A T T % @
g1 g U 9T @ WeER A4
g, AT @1 I T ¥ THo THo o IATH
g AR IT I H X AT E | IR
aF T SAT TAT § | Y 797 g
wrzraTe frerar 1+ qEerd aw|r i
qag ¥ A14 §, SRiv g1 91 fF <7 ad
§F gt FX weeraAR A fRErar. .

s flo o TR : TANTY ATA AT
Ffgd, Tard qT Tl |

| s fas ;o gf, I Far
fF 3% 99 F sraL-svay s fuer-
T, faeg smaw QT fF 23 @ & 9=}
geeTaTT T faer, fEe gueEm A @
fiyet fegr | g@ @ fHe w&lT &= #3 o
g, T9 TH qQ IR ! A1G AL FIQ@
g | 9T wGT qEEH FE &0 | GEA
AT S9d 9, a1 g &7 ° § &
gIqT o7, 9gT GETAR # gL FH H AT
WT W A A AT WA FIAT FT
g31e: T | T FTT AN FT T &
q qg 9= |1 91 {5 o9 ag F@r %,
AT F7I § 97 G FET 8, et
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S FHH M F A I A g | q

IR T AL e | 9 A0 FE3G 4 Ay | TAR F GO0 AEAT § AR AT

s aifeT fa ogszrr Y oate o
TWE g ! oy wserAr & #E gmen
TEN ATRAT | AT FTAA ¥ v fwar ?
TF ATIN AT | IF T4 o FH FA7 Fowal
AT ? ATIY qGTAT SSITATT FY, W2
AR U T TSR &7 19y e fagr |

stTfeae 1 ar a<x 1 & T&T ATGAT
g % 27 awr yute W& a7 Fav qfr-

TR A frar 1 oag g 1 A A |
&, W Y, w%trrer:rs"a’ra?ar:?aﬁr@w\

g do TITETATT AZE AT FTHY g1 |-
71 faax fufeem 4, qam, fgardy
TG §F AT T | A5 gW wAET F
& &7 92 gu § oar fr § frsr off 92 g
€\ #AT ot fF oema wmr famm #
™ ;T A ft i go o wat Y
ITF T H oA1T, TFo U0 AT Y T
Qo Fo AT <Y o1y, IEH I@ faar-
e ST & AFEE | fadEaa Sy W
IE a0 E S ww F oA g
TF AaT § fard saw wmw x99
AT | wFAT ST T4 17 | Fafreas T
I A E | ag Tfaare wd 2 ot aa
g7

ot Swawtafr : s, qaT ENE T

oY sftwta faw o sfaare #r sy
F|WEAT | 380F 17 § I A g N
JET ATRATE | AT AT AT s ?
T AT ARAAT A g & P arer
I FSAT 3 AFAAITSY FT | FAT Ty
q FFRAAET G TCF | At F oy
M g, T T 3T & A o amrs o
T St 2T # faetd ad g
/1T 1 q|T 7Y §, 7y 5w w10 F a0

AT ATHIAT FIAT ATEAT §, F q1eaq
¥ o gew 1 g1 =Ggan g, frad
faq smg ag dar & R E 1 ow T ghe
difqe, @ am F faF gw @4 O
Ty amefrl & fag &= #% 1 a™
He & I oA W g | AT WY S
FgETE, T F TH I w7 B

s ggmwefa
FIE 97 &Y 4T L |

Fq FATT Frfg

i sfiwrra fasg @ T oo wEA
fao & fodm & oo fme e w0
gq ATqd g FXAT § 7 o gw fEe
fa 71 etgfa 37§, 1 g ot 9a¥ fa=w-
TR ET AT § R X T F1 g
FT TEqTT FII § O 98 997 fFg =g &
s gar g, 7g W "y 7 afaww )

wl flo o D : zIFT wrAw fa=
¥ FAT d99 § |

= sigia fum : 77 w1 sfReaw
gt 31 A oftmr ¥, fas 3 fawe T
HTEAT § | AT FI@Tet & AT 97 d4r
TS FTT £ | HEr QTAT A€, IIAET
Ty AT S | T AN KT B
Cfrar # fraar @9 8t @1 &, Trefefa
¥ foraar @< & @1 8, arpefaeeg far
F frar @ g1 w@gr § | 3ey S
AT FATEH, MEA, FAATE § @9 fwar |
qrer a7 feam & fag @ 38 | 9
fizeg *9 #  #T AW w9 @9 FQ
& | apiefrza ofmr a7 e #
SATRT @9 FA & | A197 FrdY qfy,
FT IUX AT, § TBAT TGAT F, 307
@ faar, afgw [na & =1 frar | gaat
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T g % " STTERT g AT FTS g | and reflected here in the speeches of

3 9% 100 @ 9K TET FA7 AW
T IEAT I KT § | T A AT
gferer agi g @ o & 7 15 o < gFal
19 amw fggem ¥ osnfeac &
F agt gt A1 e 73 §

ol gumamf . amed 3 fawe @
AR

o siwrea frar o 3 fame o g1 oog )
ATVT 3T MR K ATT F A fa=r &
fead zgar § v ard 15 W e
ar wgam

=\ graamaf - g faeE )

S SNFFA wW: T IR OF TH
feX ga 7 ¢ & sy w7 wA
1 a1 far sk R A @ g
W g 98 919t @ g g |

SHRI S. G. SARDESAI (Maharash-
tra) : Mr. Dep ity Chairman, the finan-
cial proposals >f the Government of
India for the eisuing year have already
been discussed ‘hreadbare in this House
and the other !louse during the last six
or seven week: In fact, we are now
almost at the :nd of the process and
probably only ome formalities have to
be gone throug i Further, since the two
Houses, 1 think it can be very correctly
said, are a kin ' of spectrum of all the
political views and of the economic
and other inteizsts in our country, it
can be said th:t almost everything that
can be said anl all the views that can
be expressed and the various analyses
that can be mide, have already been
made. I have ro intention, therefore,
either to cover the ground which has

already been covered or to go into
matters which have been, as 1 said,
already discusstd threadbare. So, so

far as the que tion of the income and
expenditure of the Government is con-
cerned, I want to limit myself only to
one remark and' a very general remark
that quite an :mount of enthusiasm
was generated 1 the country when the
Budget proposa's were first placed be-
fore the countr - in the middle of Feb-
ruary, and that enthusiasm has obvious-
Iy died down. [his fact was expressed

the Members of the ruling party itself.
So I do not want to go into it though
I should add that with all the loss of
enthusiasm of the people for which the
Government itself is obviously respon-
sible, the criticism of the Budget pro-
posals from the angle of the Federation
of Indian Chamber of Commerce and
Industry and of certain political ele-
ments and parties which more or less
reflect the views of the Federation, is
not correct. But meanwhile the fact
remains that, by and large, the kind of
hope which was generated in the early
period has more or less vanished, But,
as I said, that is not the question into
which I want to go in detail just now.

Before I came to this House T used
to read the proceedings of this House
as well as the proceedings of the Lok
Sabha in the papers and I had an im-
pression, and even after coming here
now I do have an impression, that a
very vital aspect of our national policy
on which the income and expenditure
of the Government of India have very
much of a bearing—in fact, the entire
policy of the Government has a bearing
on that question—has been rather in-
adequately dealt with in all the discus-
sions and proceedings of the two Houses
and proper attention has not been given
to it. T have in mind certain immediate
burning and vital aspects of the ques-
tion of national integration.

Sir, the other day in this House, and
quite often outside, the Home Minister
has been saying that we see so much
violence in this country but basically
that problem cannot be tackled as a law
and order problem and that it has to
be tackled as a socio-economic problem,
as a political problem and also as a
cultural problem, I might say. That is
undoubtedly true.

Only the other day, in the Lok
Sabha, a statement was made by a
Member of the ruling party which was
subsequently appreciated by the Prime
Minister herself, namely, that the Bud-
get proposals express the political will
of the ruling party. Well and good, but
surely it is not only the Budget propo-
sals and not only the astronomical
monetary figures which express the
political will of the Government. It is
the actual implication, the entire im-
plication of the declared policies which
express their will such as it is or to the
extent that it exists.
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[Shri S, G. Sardesai]

In his connection 1 want to take up
the question of what is being done for
national integration and particularly one
or two questions. Members will remem-
ber that probably 2 or 2% years back,
the Government convened a National
Integration Conference at Srinagar.
Committees were appointed and certain
work has been actually done. Lot of
money is being spent on it and I think
there are other Departments of the
Government also, Education and others,
whose policies are expected to streng-
then national integration. What is being
done? Above all, there are two aspects
of the question to which I wish to draw
very strong attention to-day, which
have become extraordinarily urgent be-
cause they are reaching a point where
the fundamental unity of the country
itself is coming to a stage in which I
think it cannot brook any delay from
the point of view of proper tackling, I
have in mind the problems of commu-
nalism and linguistic chauvinism or
fanaticism.

In this connection if I refer mainly to
what I know from my own State of
Maharashtra, it is not because 1 am
not equally concerned with similar
happenings in other States. Surely I am.
If 1 refer to Maharashtra, it is more
because I have direct experience of
what is happening there, direct know-
ledge of what is happening there. I have
to intervene constantly in all these kinds
of problems in myv State and besides,
I may say in passing—that is also not
umimportant—I think the Home Minis-
ter of the Government of India does
bear a certain personal and moral res-
ponsibility for what happens in the
State apart from his general responsi-
bility as the Home Minister of the whole
country.

Take the Shiv Sena. In the last 3 or
4 years there is not a corner in the
country from where the strongest pro-
test or deep alarm has not been expres-
sed as to what is this organisation, what
is this movement, what is it going to
do. what is the future for this move-
ment and for us.

If we want to understand this pro-
blem, let us be perfectly clear that if
ever in our history any movement or
any organisation in the country came as
near to fascism as any can, it is the
Shiv Sena movement. T say this with
all the sense of responsibility and I do
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not say it just because I want to bandy
a few words or use a bad name. Let
me say briefly what I have in mind.
What is the entire technique? What is.
the entire manner in which this move-
ment and this organisation have grown?'
The first and foremost is, let us not
forget that these fascist movement aqd
organisations do pick upon certain
genuine popular demands and grievan-
ces. They take them up. It will be a
wrong thing to ignore that they do take
up popular questions such as, for inst-
ance, unemployment or urban housing
condition in the City of Bombay for the
Maharashtrians. So on the one hand we
find that they take up these issues but
then what do they do? They poison,

they pervert the entire struggle of the
people for a just settlement of these
demands, for the redressal of these

grievances. Day in and day ouf what
do you find the leader of this organisa-
tion and his weekly called ‘Marmik’
saying ? Day in and day out what do
they tell the Marathi people in Bom-
bay ? Do they tell them that the South
Indians are their brothers? They do
not call them South Indians, they
call them lungiwallas. And do they
tell them that in the struggle for
good housing, in the struggle for
employment in Bombay, the Marathi
workers, the Tamils, the Telugus,
the Kannadigas and the Malayalies are
brothers ? Do they tell that? No.
They tell them: “It is these workers
who have come to Bombay because
they have no employment in their own
States, These are your enemies.” Only
the big capitalists, they preach day in
and day out, are the ‘Annadatas’. So
they preach servility to those who are
the exploiters and oppressors of the
people and they preach enimity to their
own brothers, This is the essence of
their propaganda. No wonder the indus-
trial tycoons of Bombay completely
support the Shiv Sena. If I am asked
what is the basic crime, what is the
basic wrong thing in the Shiv Sena
movement, I will say that it calls the
brother the enemy, and the enemy the
friend. This is the fundamentally wrong
position.

I want to go further. Do you know
what is the amount of militant dema-
gogy that the Shiv Sena indulges in?
Normally in a movement of this charac-
ter one would feel that they do not
take a posture of militancy. That is not
so. Tremendous militancy, a sort of
artificial or fraudulent mlitancy and
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demagogy arc indulged in and why?
It is because there is the youth which
they know is militant and will not be
won over exce pt by calling out to them:
‘We are fight ng this enemy or that
enemy’ but t.ere again the perversion
is there. There again distortion comes
in. Let us n»t forget this. What did
Hitler do? E ler ranted against the
rich and said ‘All the rich and all the
Jews are the .ame’ and here the leader
of the Shiv !ena comes forwards and
says : ‘All c:pitalists and all lungi-
wallas are tle same’ because some
Udipi people and Kannadigas have
started some iotels in Bombay. So the
capitalists anc the lungiwallas are the
same. This i. the kind of diversion or
poison which is spread.

Then there is not a single minority
against which the Shiv Sena does not
create hatred. There is hatred against
th: Muslims . ¢ there is contempt for
untouchables. Day in and day out see
what they wrte about the Scheduled
Castes. There is hatred for the Muslims,
These are the kind of things which are
constantly beii:g preached and this goes
cn months an [ months, year after year
and day after day in the press, on the
platform and everywhere. Then one
fine momning you get this orgies. Or-
gies do not f: il from the clouds. The
orgies do not start one fine morning.
Behind that tiere is constant propa-
ganda and ag:ation and as 1 said, the
thing which a arms me most and pains
me most is tl at tens of thousands of
the younger g 'neration of our Marathi
youth is being lost in this kind of thing
——perversion ¢1d diversion—because of
the poison w! ch is being put in their
minds.

Then what s the Shiv Sena attitude
towards the Iolice and the Govern-
ment? It is very interesting. That again
brings to my nind what Hitler used to
follew. On the one hand, it is amazing,
thev will blackmail and bully even the
Government. ““hey blackmail and at
the same time they go on cajoling them
and saying : ‘1 his Minister is good and
that Minister is bad or this Police
officer is good and that Officer is bad’.
It is a kind of mixture in which
threat, blackmil, cajoling, etc. are
used to whict it is a fact—whatever
friends from the other side may say—
the Government is succumbing in

Maharashtra.
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The Shiv Sena of course says: ‘The
Communists are enemy No. 1. It is
a fact, I am not stressing that point
here to-day. Why ? First and foremost,
it is my firm opinion that something
for deeper is involved than just a
question of Communism and that is
the question of the unity of our entire
country. The unity of the people of all
religions, the unity of all the people
speaking all the languages, all that is
involved. Secondly, so far as we are
concerned, I want to make it clear that
we want no mercy and no protection
from the Police in Bombay. If we are
true communists, we will defend our-
selves. We have defended ourselves. We
do not want to go to the Government
for protection but we say: ‘Save the
people, save the common man and save
them from this poison’.

What does the Government do? I
am not interested in denouncing any-
body, but I will just state certain facts,
When this kind of agitation goes on,
a terror campaign goes on and when an
atmosphere of fear is created among
the minorities, all that time, nothing is
done. Then naturally, as happened last
vear or this year or recently, a burst-
up takes place. Then arson, lootings,
etc. take place but what does the Gov-
ernment do ? Only the other day the
Home Minister issued a statement from
Jalgaon saying : ‘This is a tragedy and
a shame for all of us’. My simple ques-
tion is, behind that tragedy is a crime
and why don’t you speak on the crime ?
Why do you speak only of the tragedy ?
Of course it is a tragedy but behind that
there are years and years of crime
against which you do not speak.

As for shame I want to understand
this, Those who have resisted the Shiv
Sena, why should they be ashmed? The
victims of the Shiv Sena why should
they be ashmed? It is those who perpe-
trate the crime who should feel ashmed.
But we hear the Government saying
that it is a matter of shame, it is a
matter of shame.

Now one most important thing I
want to say at the end. This issue is
so important that all of us should act
together. From all sides we want some-
thing to be done. Congress Ministers
are sitting here and I see many Mem-
bers from Maharashtra also. 1 want to
pose a direct and straight question to
them. Let us not depend on the Gov-
ernment; keep the Government out.
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You claim to be a people’s party,
Gandhiji's party, Nehruji's party. How
did Gandhiji change India? Gandhiji
did not depend upon the use of the ad-
ministration and the police. Even after
indenendence he did not have any use
for the administration. He believed iu
evoking mass consciousness, mass cam-
paigning, mass education, mass organi-
sation, mass action, That was the ins-
trument with which Gandhiji changed
India. Are you ready even today?
Come on, let us join together on this.
1 appeal to ail democrats, to all parties
who believe in democracy, to all parties
who believe in secularism; I appeal to
you not as rulers, not as the Chief
Minister of Maharashtra, but to you as
a party which has grown from the peo-
ple. not because you have your police
and the administration in your hands.
During the British days you grew; how?
You had the people with you; you were
npt the rulers then. But you started
declining after independence when you
became the rulers. Come on; let us all
go to the people with some three or
four simple, common slogans, How do
you solve the problem of unemploy-
ment, how do you solve the problem of
housing in Bombay? Without tackling
the problem of unemployment and
housing you cannot fight the Shiv Sena.
You should come out against linguistic
chauvinism, come out against commu-
nalism, come out against the last vesti-
ges of untouchability and the oppres-
sion against the untouchables. There
are so many parties who agree on these
things. Let us keep the other things
aside for the moment; we can deal with
those things on our independent plat-
forms where we can criticise the Con-
gress and the Government and you can
criticise us, the Opposition parties but
on these four or five issues let us all
come together and let us stand on a
common platform and let us go to the
masses, Let us in spite of our political
differences, join together for this work;
let us try to educate the people in the
country so that we can take the countrv
forward and then only this country will
grow. After that whether you get more
votes or we get more votes, I just do
not care two hoots. That does not
matter; what matters is the younger
generation. We have to save our youn-
ger generation.

[THE ViICcE- CHAIRMAN (SHRI AKBAR
ALl KHAN) in the Chair]
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If we are not able to save this younger
generation today, let me tell you what
will happen. What will happen is this
Frankenstein which has been raised in
Bombay will devour the country, will
devour the rulers themselves. And if
it occurs. What is going to happen to
the country ? There are so many people
talking of socialism in the country. But
what [ am worried about is about the
very unity of the country. If this
unity is not preserved, if the patriotic
unity is not preserved, if we do not
march forward together towards the
goal of socialism, everything is going
to be dark in the country, medieval kind
of fragmentation and disruption. At least
for the sake of preventing such a thing
let us come together; that is my appeal
today. As one who has worked in
Maharashtra for over forty-years, 1
say in the name of all that is to be
preserved let us stand together. There
are so many Congress men;, we have
all worked together; we were in jail to-
gether. What we have to do today is to
save the country. Let us keep back our
differences. Let us come together on
those three or four important issues. T
cannot believe that other parties will
not agree on this. I have every confi-
dence that parties like the PSP, SSP
and the party of the Deputy Chairman,
the Republican Party will all be ready
to come and stand together to remove
unemployment, to give housing, for
Hindu-Muslim unity, for Marathi-non-
Marathi unity and for the removal of
untouchability,  All those who are op-
posed to this will get themselves isolat-
ed. That is the way to grow; that is the
way to gain strength. This is my hum-
ble suggestion. For the whole of my life
I have not been a legislator and so I
do not know whether according to your
protocol 1T have said the right thing or
the wrong thing but this is my earnest
plea and thus alone we can march for-
ward. Otherwise no amount of discus-
sion in the Rajya Sabha is going to take
us anywhere or help us to deliver the
goods.

SHRI HAMID ALT SCHAMNAD
(Kerala): Mr.  Vice-Chairman, Sir,
while generally supporting the Finance
Bill, let me at the outset draw the atten-
tion of this House and let me express
my feelings, the feelings of my commu-
nity, the feelings of my parly, about the
notorious happenings in Maharashtra
for the last two or three days. It is most
unfortunate. This is not the first time
that things are happening in India like
this; this is one of such happenings in
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India today. We have experience of
what happene | :n Ahamedabad. The
tears have n t dried up there; even
before the te: s get dried up we again
find that suct a thing has repeated it-
self in a diff :rent manner in Maha-
rashtra, in 3Bombay. Bombay is the
commercial s¢ it of India, the cosmo-
politan city o India, I can even say,
the darling ciy of India. In such a
city such not: rious things are happen-
ing and I bla ne this Government for
this. The Irdira Government has pot
taken precaut;ons to prevent such hap-
penings. If t1ey had been careful, if
there had be'n proper machinery for
the purpose, t iere would not have been
such things bippening. The President
of India in b's Address to the nation
had made a 1:zfenence to the Ahmeda-
bad riots. F= felt tears flowing from
his eyes but what has Mr. Giri’s Gov-
ernment done to prevent such happen-
ings > There s not doubt a feeling in
the minds of 'he people today that the
Indira Govern nent is sympathetic to the
minorities; it s true and it because of
that feeling t'at the Indira Congress
was able to win three seats in
Bangalore. Ttat is a fact because they
felt that this Government will save them.
That is why he Bangalore Muslims
voted for the Indita Congress. But
what is happening today? I appeal to
this Governmunt to be serious, to
be sincere anc to be above everything
to see that scmething is done so that

such things d» not recur again. Pre-
vention is better than cure. After
things have iappened there is no

question of g sing relief and there is
no question ¢ expressing sympathies.
I am only exp -essing the feelings of my
party, the fe:lings of my community
and my own »ersonal feelings when 1
say let us al join together as my
friend who h.s come from Maharash-
tra has said. {¢ made an emphatic
statement in tiwe House that all should
stand united s one man, as children
of one famils, so that we shall do
away  with caste, colour, creed,
breed, so thal as one man we can
put our couitry in the top in the
world map. Being a human subject I
canunot shut ny cyes to this aspect of
our life.

Now comin; to the economic sub-
ject, this Finaice Bill contemplates to
tax the people especially the rural agri-
cultural peopl: Wealth tax has been
proposed on a sricultural properties. Thig
will definitely affect the rural economy.

[11 MAY 1970 ]

A — - ——

|

Bill, 1970 218

Now when you assess agricultural
wealth, there is productive wealth as
well as non-productive wealth.

It will have some market value, e.g.
you may have a few acres of land on
which you grow coconut or coffee or
rubber plantations. But that will take
some ten years or so to start Yyielding
the fruits. For ten years you will have
to feed the coconut trees or the rubber
or coffee trees. In the initial stages it
will have a market value but wealth tax
should not be levied on it because it is
unproductive wealth—growing plants in
the farms which have not yet fully 1m-
proved. They will take time to yield
fruits. Till then you will have to invest
your money. In business if you invest,
you will get immediate returns but that
1s not so in the case of agricuiture,
which may take a number of years to
give fruits. So that is unproductive
wealth and does not justify the levy
of wealth tax, they are unproductive
farms. When they begin to yield fruits,
then I have no objection. Today the
poor people are becoming poorer and
the rich people are becoming richer
and the middle class is being wiped out
from our society.  This is definitely
a bad signal for any progressive country,
for any welfare State. In the villages
what do you find ? Not only the people
do not have food and clothing but they
do not even have water to drink, water,
water everywhere but not a drop to
drink. That is the position in many of
our villages in India today. Even in
the State of Kerala and some parts of
Mysore some of the people are forced
to drink salt water because the supply
of good drinking water is not made.
Even in the urban areas and cities there
is no drinking water. Some gentleman
was telling me that they were forced to
drink non-vegetarian water flowing in
the gutter. So that is the position in
the cities. Just a few days back 1 had

the privilege or going to the city of
Agra. We had to pay ten paise or
twenty paise for a glass of water to
drink. That is the position even in
the town of Agra where we invife

foreigners to see our historical places.
So I request the Government to prepare
a plan or a scheme for supplying pure
drinking water to the villagers. Many
of the States have already formed
Water Supply Boards and  several
schemes have been formulated. I appeal
to the Goverrment to have a water
supply scheme whereby they can finance
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the different States for arranging drink-
ing water for the people. As you know,
Sir, water is the minimum necessity
for any man. Therefore it is the
bounden duty of the Government to
supply drinking water to the people.

Then, Sir, it is the policy of the
Government to help the backward areas
and the backward people and they have
formulated certain policies. But what
do we find? The backward people
continue to remain backward and the
backward areas contlnue to remain
backward. The per capita income of
Kerala is very low as compared to
the average per capita income of India.
So it is the bounden duty of this Gov-
ernment to help Kerala so that it may
come up to the level of the other States.
For this purpose they should encourage
the Government of Kerala to set up
more and more industries in the diffe-
rent regions there, especially in the
Malabar region where the people are
very backward, illiterate and ignorant.
Such people should be uplifted so that
they may also come up to the level of
others. In Kerala, Sir, fisheries could
be developed because we have got a
very big coastal area. A Master Plan
was prepared by the Government of
Kerala and submitted to the Central
Government for their approval and
financial help but I am given to under-
stand that so far the Government of
India has not responded to the propo-
sals sent by the Government of Kerala.
I do not know the reasons for this kind
of treatment to Kerala and its people.
T suggest that financial assistance should
be given to the different States of
India according to their needs and not
according to any other criteria, politi-
cal or otherwise. But unfortunately the
financial help is given according to
political prejudices and the result is
that some States are completely ignored
and other States get encouragement at
the cost of others. So whichever State
needs more, it should be given more
and whichever State needs less, it
should be given less. That should be
the criterion.

(Time belly rings.)
Sir, I do not wani to say anything

further except with regard to compul-
sory education. That is one of the
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Directive Principles of our Constitution.
I therefore suggest that that Directive
Principle of our Constitution should be
fulfilled by implementing compulsory
education. With these few words, Sir,
I conclude my speech. Thank you.

SHRI M. N. KAUL (Nominated) :
Mr. Vice-Chairman, it has been stated
in this House and the other House that
the true test of the Budget is whether
it is a socialist Budget or not. Now,
so far as I am concerned—and I give
my reasons for it—IJ consider that this
Budget takes the country one step
forward in the direction of socia-
lism, because the Budget is an annual
affair and it can do no more than that.
We should remember the limits placed
by our Constitution on the Finance
Minister. The Finance Minister is not
in total control of the economy as a
whole. That is a very vital fact to
remember at all times. A very large
sector of the economy is in the private
hands and that makes a great deal of
difference. As Keynes put it, so long
as the Government does not control the
entire economy—by whatever name you
may call it, you may call it mixed
economy, capitalist economy, capita-
lism-cum-socialism—so Jong as a
large sector of the industry is still in
the hands of private enterprise, you
cannot proceed very fast : your speed is
limited by the measure ot acceptance by
the commercial community as a whole.
As he put it in a very telling phrase,
it is like a major surgical operation
which you cannot perform except with
the consent of the patient; you have
got to take the impulses, the motives,
the incentives of the commercial com-
munity into consideration. You can-
not do anything drastic by a single
stroke as it were ; you have got to go
slowly.

That slowness and gradualness is
imposed by the fact that the Govern-
ment does not control the entire eco-
nomy, and secondly, we have accepted
the democratic process, and we do not
believe in coercion. If the Finance
Minister had the power of coercion
and the total control of the economy. ..

SHRI DWIJENDRALAL SEN
GUPTA (West Bengal) : There is no
quorum in this House. The House
should stand adjourned. How can the

House function ?
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MR. VIC] -CHAIRMAN (SHRI
AKBAR ALI 1.HAN) : I have accept-
.ed your sugges on. I have asked them
to ring the bel Now, You continue.

SHRI M. N KAUL : So, these are
the limits which are placed on the
Finance Minist:r. Within these limits,
she has to dis:harge the responsibility
to the best of aer judgment. And she
has struck a neat balance so far as the
allocation of esources is concerned
and so far as the question of levying
taxes and dutics on the people is con-
cerned, T think a right balance has been
struck. After all, the four important
resources of th: Government are taxes,
loans, deficit financing and income
from the publi: enterprises. I do feel
that the time ias come when the in-
come from pulic enterprises should
increase at a ‘aster rate. Now deficit
financing has tzen under fire in Parlia-

ment. The po nt of deficit financing is
that it is, I tt nk, one of the most
cogent weapon of finance that had

been developed But as happens, power-
ful weapons carry their own risks.
Deficit financin: has to be used within
limits. 1 thin} in the present Budget,
deficit financing has been controlled. 1
may say that vithout deficit financing,
all that develop nent that has aken place
in India during he last so many years
would not have been possible. I think
the Prime Mic ster has taken a bold
step in saying that growth is more
important, and that we must take the
risks involved 1 deficit financing. That
statement by h'r is jmportant and it is
a bold decision The risks have to be
taken. We car risk the rising prices,
but we cannot do away without deficit
financing becau e rapid growth would
become imposs ble otherwise. As a
student of thes: affairs for many years.
1 feel that a & per cent increase in
prices per year can be absorbed by
our economy. The burden imposed by
the two wars l:d to very high rate of
increases in pric2s, and that upset things.
And 1 do feel that steps should be
taken to control the rising prices.
I presume the :itvation has been con-
trolled.

Tt is worthw ile recalling that in the
middle ages, in the countries of Europe,
there were times when prices fell conti-
nuously over c-nturies, and that was
the most stagn: nt period in European
history. The yhenominal growth in
Europe in the 19th century and the
20th century h.s been associated with
rising prices. ‘The rise in prices is not

kA
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a bad thing. And as Keynes pointed
out, it should be gradual, perhaps, not
more than 5 per cent per year in our
country, and that should be matched
by production. Deficit financing by it-
self is not an evil. But in its internal
mechanism and its working by the
Government and the Reserve Bank,
certain safeguards are implicit. We are
in mortal fear of rising price because
they have risen very rapidly in recent
times. So, what the Government has
to do is to control this rise, and this
rise can be controlled if the measures
of deficit financing are moderate in
quantity. That is implicit in our system
of finance.

The second topic which 1 want to
touch is unaccounted money, by
whatever name you call it. I am satis-
fied in my mind that no human machi-
nery can effectively control this. Punitive
actions do not bring much revenue, but
create a lot of bitterness in the commu-
nity. Commissions may be appointed
and they may devise various methods,
but the commercial community, who
want to do it, are always ahead of the
Government, Government action and
Government laws. [ will give g simple
illustration. Take the construction in-
dustry. Rates are fixed for flats. After
some two or three years, flats cannot be
sold, therefore, lower the prices. The
Board meets and passes a resolution
authorising the Managing Director to
dispose of flats at lower prices, because
they cannot be disposed of quickly.
Now there is a loophole, So long as
legal ingenuity is there and so long as
the commercial community feel that
under the existing level of taxation they
cannot keep a larger share of their
profits, they will resort to these devices.
Take the cinema world., If I have time,
I can give a number of examples as 1o
how I hear that it is functioning. When
the Finance Minister says that the
maximum marginal rate of tax they
1ev1e_d was 93.5 per cent, that figure
applies to disclosed money. Unaccoun-
ted money goes into the pockets of
the businessmen and is not in the ac-
count book. They keep cent per cent
for themselves. That is the reason why
they do not feel the pinch of these high
taxes because before the money has
got into the formal accounts, they are
able to pocket the money. There is
an informal date after which the ac-
counts are open. Before that, they are
not open to internal audit. What the
Government have got to do is that they
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should see to it that their own intelli-
gence people penetrate private enter-
prises and work there and engender
the confidence of these businessmen.
And they will know the whole truth. It
should never be revealed who these
people. are. They will get the whole
truth, and no Commission can get a
truer picture.

Secondly, today people have a feel-
ing that in spite of earning money, a
fair size does not remain with them.
The Government takes a large slice of
it.  Social conscience has to be deve-
loped. People have not to feel that
the contribution made to taxes is some-
thing like a contribution to charities.
Now, what is lacking today is that there
is no respect for the Governmental
machinery at various levels. If the
people were to feel that they get a
clean, good and non-corrupt adminis-
tration, they respect it by paying taxes.
Today you hear people saying : “Oh!
look at reports of Parliamentary Com-
mittees. Money is going to waste.
What is the good of paying taxes?
Look at the level of service we get from
the Government in various spheres of
governmental activities. We do not get
good service,” So, the Government has
to have a multi-purpose drive in all
these spheres. Whatever the deficien-
cies are, they should be rectified from
year to year. Until social conscience is
developed and respect for law and the
governmental machinery, is created it
may not be possible to control this un-
accounted money. Those are the true
long term remedies. Of course, short-
term punitive measures can always be
taken to satisfy the Parliament and the
general public. Possibly, they have a
limited scope and I do not deprecate
them. But these long-term devices, 1
think, are vital. Thank you.

6 P.M.

SHRI DWIJENDRALAL SEN
GUPTA : Mr. Vice-Chairman, Sir, it
appeared in today’s papers that an astro-
loger has made a statement to the
effect that Prime Minister Indira
Gandhi will continue as Prime Minister
till 1977 and our economic difficulties
will be over by 1973. Since these are
astrological utterances, neither econo-
mic nor political, we may safely over-
look such news items, but why do I
may make a mention of it? T make a
mention of it because I feel there is
no chance of that astrology being
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correct, at least so far as the second
part of it is concerned, namely, that
our economic ills will be over by 1973.
Now, what do we see? I am from the
State of West Bengal. In my State I
would highlight three crises. One is
the crisis arising out of the ills of the
partitioning of India. It is manifest in
the fact that more than a lakh of
Hindus have crossed into India from
Pakistan without any passport in the
last few months, It is a problem asso-
ciated with our freedom and is old as
1947. We have not succeeded in making
Pakistan friendly, I am not saying
whether Pakistan is at fault or we are
at fault, but the fact is that we have not
been able to do it. We have failed to
make Pakistan a friendly country where
the minorities could live in peace.

The second thing is this. After twenty-
three years of independence we find in
West Bengal a district known as Purulia,
which is possibly the worst economically
so far as whole of India is concerned.
There is no industry in that district.
There is no irrigation arrangement there.
There is not even a broad gauge line
in that district. That district is in the
grip of famine almost every third year.
In 1967, even the Government of West
Bengal had to spend about Rs. 8 crores
for relief work and in 1970 in spite of
the repeated representations by Mr.
Arun Ghosh, General Secretary of the
Lok Seva Sangh, to the Governor, Mr.
Dhavan, no serious relief work has
been started. There are starvation deaths
reported in the press very frequently
and the Governor is so uncourleous, I
should say, that he has not even allowed
the deputation to wait upon him on this
very serious problem. A respectable man
like Mr. Arun Ghosh has not met with
any success and even an interview was
not granted. This is something unusual
and I shall come back to this Purulia
problem later,

The third problem of West Bengal,
nay I should say the whole of India,
is the problem arising out of frustra-
tion. Call it the Naxalite problem, call
it a problem of law and order or call
it a socio-economic problem, but it is
a problem, It is not peculiar to West
Bengal. It is a problem which India will
have to face today or tomorrow and it
is a problem which is our own creation.
I have all sympathies and even affection
for these young people. Their death-
defying courage has created a momen-
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tum, has c¢reated a :eeling in the hierar-
chy of the Government, now after
twenty-three years f our independence,
al least to think secriously about an
answer for it, Liviig in air-conditioned
rooms, giving big 1:ctures, wasting the
sterling balances w: had, even keeping
the country mortgz:zed to foreign coun-
tries, we have cre:ted a situation in
which our very exitence is in jeopardy.
What we have don ', I can tell you, Sir.
The Sibpur Engines ring College, Jadhav-
pur Engineering College, Kharagpur
Engineering Colleg —these three engi-
neering colleges— nd the Presidency
College, which is ¢ very reputed college
in the whole of Inc-a, these four colleges
are the most froubl- spots and the strong-
hold of the Naxali es. I raise the ques-
tion and I give tlie answer, Engineers
szre the most uner:ployed class now in
India. Only brillia'it students get admis-
sion to the enginee ing colleges and they
had high hopes an. expected high pros-
pects. Now, they ‘ee no such prospect.
Not even the post of a schoolmaster or
college professor i, available to them.
Similarly, only tho:e who get very high
marks are given a Imission in the Presi-
dency College. ~hey are facing the
same frustration. ‘o, they have chosen
a very dangerous way. The students
say : This society cannot answer my
needs. This Gover iment has gone bank-
rupt. So, this Government has no right
to exist, That is th:ir slogan. When they
say the Chinese ( hairman Mao is our
Chairman, it is very unpalatable T feel
shocked, but why do they say it? Do
you not see the sienificance and meaning
of it ? The mean ng is that the Chinese
wav, the communiit way, is the way for
India. That is wl at follows, when they
sav that power cr mot be seized except
through the barrcls of a gun. That is
what they want o convey. They say,
destroy the socie v. This society is
rotten, Unless vou can give them a
better ideology, tv means of the PD
Act or the use «f police force, you
cannot kill the movement. This is their
idea and this is their philosophy. Tt
mav be very wrovg. but show them the
richt philosophv. Sir, in the name of
Mahatma Gandhi and Ram Raiya you
have brought abo 1t this state of affairs.

Then, here is 2 press rot which gives
quick estimates cf the national income
for 1968-69. T find in a table which
presents the estimates of total and per
canita national income at 1960-61
nrices for the vears 1960-61 to 1968-69,
Taking 1960-61 as the base vear, in the

8—31 R. S./70
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year 1964-65 the per capita income was
Rs. 333.6 and in 1968-69 we find the
per capita income to be Rs. 319.3. You
can find out whether we have retarded
or advanced. The position is that in
1964-65 the per capita income was
Rs. 333, whereas it is 319 in 1968-69.

.I am not an admirer of Shri Dharma
Vira. He was Governor of West Bengal.
I am reading a passage from the book
“ldentification of Backward Areas” pub-
llshqd by the Planning Commission, page
30, item 17, quoting Mr, Dharma Vira :

“Shri Dharma Vira, Governor of
West Bengal, regretted that popula-
tion criterion had not been given ade-
quate weightage in the recommended
distribution, West Bengal Government
had earlier suggested a weightage of
85% to population but in the recom-
mended calculation it has been placed
at 55% which was lower than the
figure adopted in 1966. He also
stated that in the recommended dis-
tribution unduly high weightage had
been given to the per capita income.
He was also not sure about the accu-
racy of the per capita income figures.”

I also do not agree with the per capita
income, But the fact is this that on
Government’s own admission our per
capita income has gone down,

“Elaborating his point, he mention-
ed that per capita income was an
illusory concept, In the case of West
Bengal, considerable share went to
people outside the State. A part of
it was taken in taxation by the Cen-
tral Government, He suggested that
weightage for ‘tax effort’ be raised
to 10%. Of the remaining 20% spill-
over, irrigation and power projects
should get a weightage of 7 to 8%
and the balance of the Central assis-
tance should be available for dealing
with the special problems of indivi-
dval States. In his view this 20%
could be increased to 25% by re-
ducing the weightage given to per
capita State income.”

You know West Bengal has a grievance
against the Centre. Why has Maharash-
tra got for its development in this Plan
more than Rs. 700 crores, whereas West

Bengal was given not even Rs. 150
crores? Does Maharashtra deserve it?
Does not West Bengal deserve more

than what Maharashtra got? West Ben-
gal, as you know, is a border State, has
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[Shri Dwijendralal Sen Gupta]

a series of problems. It is suffering even
today from the impact of the refugee
problem, Today we had a talk with
Mr, Sanjivayya. We suggested let there
be rehabilitation of the present refugees
in the whole of West Bengal. West Ben-
gal has land for their rehabilitation.
But what do they do? They send them
to distant places from where they come
to Howrah Station or Sealdah Station,

(Time bell rings.)

Mr, Vice-Chairman, I know my time
is very short. From the same book,
from page 43, item 52, I am quoting
again Shri Dharma Vira:

“Shri Dharma Vira, Governor of
West Bengal, stated that he totally
agreed with the views expressed by
the Finance Minister, Maharashtra,
that while everything possible should
be done for States which were under-
developed in the so-called developed
States there were large pockets which
were totally underdeveloped and the
policy which may be adopted should
be such as not to impede the balanc-
ed development of these areas.”

West Bengal might be one of those
industrially developed States. But here
we find that in developed States also
there may be pockets which are under-
developed, and they have got to be
treated accordingly.

In this book, we found, there was a
Study Group which adopted certain
standards. I shall read it and resume my
seat—page 4 of this book, item 3 :

“3, On the question of what should
be the unit of an area, the Committee
was of the view that the ‘district’
should be considered as a unit since
data on different criteria examined by
the Committee were available only
up to the district level and not below.

The criteria recommended by the Com-
mittee for determining backwardness are
listd below :

as

(1) Poverty of the people
indicated by :
(a) Low per capita income;
and

(b) Low per capita consump-
tion.

[RAJYA SABHAT
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(2) High density of population
in relation to development of pro-
ductive resources and employment
opportunities as indicated by the
following factors :

(a) High ratio of population
to cultivable land (50% below
the national average of per capi-
ta land holding should be consi-
dered as backward).

(b) Low perceniage of popu-
lation engaged in output (50%
or more below the national ave-
rage should be considered as
backward).

(c) Absence of under-exploi-
tation of other natural resources,
viz., minerals, forest and animal.

(d) Low percentage of popu-
tion engaged in secondary and
tertiary activities (25% below
the national average should be
considered as backward),

|

(e) Low ratio of wurban to
rural population (districts where
the ratio was less than 50% of
the national average might be
considered as backward).

(f) Low percentage of factory
employment (50% below the
national average might be consi-
dered as backward).

(3) Poverty of communications

as_indicated by small lengths of
railways and metalled roads per
square mile (districts where the

railway and road mileage fall be-
low 50% of the national average
might be considered as backward).

(4) High incidence of unem-
ployment and of gross under-em-
ployment,

(5) Consumption
power.”

of electric

T submit that all these factors are
present in the case of Purulia. Purulia
is the most under-developed district in
the whole of India. There is no step
taken so far. 1 appeal to the Govern-
ment, let them in the interests of West
Bengal, in the interests of finding a
solution to the problems, have a fund,
let them have a Plan specially meant
for Purulia.

wdt TET KA WA (Ta-
TA) © ATAANT  ITEAACAT T, A AT
W EAR AWX &, WA AT FCAAT

U S U U
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T T L A AT & ([T A AR”
TS FT g agd 3 few v g 1 et
IR FIS F SE 9T THFT TG AR
TN FET F T A A g
FT IEA AT, AL NS 5T 39 Sa* o
AW AT R} W 7 ) R ANAE AR B A
S qraR § F@0 g, qAA  qUSSE
grar & fF qraT 21 zaar S9wT 2 a7
HIT B SIM A1 TAAT I TN qgAN
¥ e W fagfs ox, S @R ¥ 97
g, 10 gfawa v FI agET W@ 77
gurr Aife & fac @ & 1 S g9 S9-
AT FY A & 7 9T FT QAT T 8§,
ST wegw T AT F F GW A A
g gw9 ¥ fon aga wgER g 0 AN
aiw & fr o vax ¥ &) faww v

Tifgd

STEF A% WY T W g, § AR gy
qrad gaw def v & faww F@T
-argh fm wea i A F1T ST o |
et ¥ sgd W ¥ | NS W W49 |
g gx 8, q¢ ¢ fozr A &1 3w
gYaT 2, S o el & geel § oagd
FA % 1 ooew wE A DA FT OSTER |
T ST § | g8 A g & oA
el B S O M A P R e
grar &, fwsrd ai @@ ® ST W R
Sy fags wvw F) Frer Ad) 3, 98 difees
Y § ) oa= & H, @w § W gER
SERT FRY ¥ 1 AT qgT Wel St ¥
Farn fr s foeelt & SR A 2 To
fagal ¥ 3 § AN fag a2, %
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IR TR TGN T W FE 9% @A
&% N w3 9w 0 F s g
AR W sAd g fEowg ot & arer
faaar & 7€ & AT F9 & 19 Y 6 wo
frelt g1 & @ A ome, @@
THC, T g¥90 & Arear f@wid, a8
kA Y afeelh & fam, @rar & far ww
faarsm® www g mr & 0 A, A,
wrad, fawge, gawr a@im @@ ¢ W
I TR (FAET &% F@r & 1 F Ay
9% ¥, 0¥ H10RT @aq AT WIRd H 10
W | 10 AW & STTET a4« WY AE7
THEA £ | TF TAGT g7 AT FY AT Y #T
Ty & | o 5 7 ¥ fF P awg
gra =Ef &1 a3 ¥ gwraT wrfew, feed
T ATATHY F ATH IATAT T1-HF TAT FAL
FT OEAT FT TR | WS WX [ H
HA, T AR AR qrfy o F oA
g2 T | g9 IS & fF S oy gny
ame §, 3 faees g SR o v o
TET F /Y FUA AW FT gY F qEy {
agraEr F3 F agt 9T fRaAr gw @
T &Y T@T § AT gW agd FW 9T |
zgfau & & o USE F7 e afeeq
FIAT AT ¢ & FWIY 98T g9 &7 S9Am™
TgT FH G W | 1953-54 ¥ AW
gu T ITUW 133 97 wiq faT o &fver
9T ) 1963-64 H Ig 117 919 AT &iiw
AT 1970 X ITFT IIA AT Y F9 g
T, T § guRE & FIO agd
¥ ooy R E |

# #g amaw  fAgs FwAT = g

%,ma‘a%wmma‘mmrmriﬁ:gm%ag‘rgamwzﬁvragamg}
' T3 R 99 gH ATATAS & THFT AFI-
78 e | e gTd @ wW A rrarr%sr‘ 7

ofga ot ww et g & f 1o wla m Wrﬁ%g,aﬁaqﬁgfﬁﬁm
Ty ¥ fag vy gw S T A I aw | g7 wgEy & fag g 63 W W TE
7z foaqroas w97 § ) @ra # Al F g3t | TRiAC § AT SATH TH HEY
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[sfrady qoTrdw SATEAR AEAi) (
¥ faerrar wrgdt g fF o gee ¥ ey
& gar @ A At 2, ag uw
gfafgas @fq & i 37 sfafma ofa
#| I T AT TALT FTFIT &7 W ¢ |
FM FAT gw AL Ay § A ufama
gad9sQ ¥ gou ¥ o w9 FW &1 AlFA
Q¥ qrerF & ara S wfearzar & IAE
T ATHIT €T3 AFT AT & ST 99 9T
wggra & ddg ¥ T aqfgF  awer

[ RAJYA SABHA |

517 #| fegend AgF adr g 1 U9A-
T, 99T A (7T grdl H quaad
Fr F AT, T F oL (el F
afgd qumuIaT T FF AT F, I
TN, qsE J7 FIE F A A5 FA
ar g, afsr 4 ag sty § & ogme
o Sa@ F gag ¥ S Faw AR A 3
A gEHTA GTAT & AT 3WTE FA(L 9% WY
iy & ik g 3¢ s ¥ fag wif
famar 70 &1 9F T qSAT § QA IS
W T ¥ fAT SR 99T 9NY g

dR T@ qeg F M9 TGS I FT UA
AT 7 AT 8, 9T TRA@ F AW,
Fmag wm W g tv gwsnl F fag
qrAt AT A &7 g1 FTET FAT |

#§ ag ot faraT aar S g fr S,
Y #9 WA ¢ 9g WMEY & S0 I gy
frery & for & @@ &1 ag A
ar a2 b A awr fady AEr avdl
FfpT & ag agAr Awd g & ogm
g9 9TAR SHAATd KT FAT g & gfa
F g2 9y @1=F FT 3 W Fr =riEm,

quelt % fom awr, W@ o T W
el g8 FAr wifen oY T ave ¥
9T QEIAAT FT TqH gH FyAr T0fEd 0 |
qy 3o fa ogey i Ffw Ay o |
frgas o faar o1, 937 ag vsmOH ¥

Bi!l, 1670 232

T Fgi IAT wAL g F A ;Ad
£ 9f ® @F I 3E & ol aey
ZATT 3 § WiFA gH T ¥, I 20
ESIN ITE UF §19 qady 4, g_i o9 g9
FT T3S A YA & AATT § 7 A9
@ 541 F1 faq1 Fz £ g9 37 &, ITH
ATAT 31 HFaT F BET RIAT § TR
FA & foo 39 g arfs gaay o 9 a8
F1 &g faew g & a5 g 1) & |
zafan, #0 wiv & tF ww smawig #¥
ave 3@ I@m ¥ fae o @i m@@dR
TR 99 qAT T KT gH wgex A1 Arfem
aar xfaw F9 § @ F7 9w ga FrFAAT
arfgd |

FAILT €397 T & AT &7 AT
g s = @i =isll #) g7 gam
2 TW AT FT M@ ¥ gH IA A&l
FAT AT FT FT AT FE@ Y & | WX
g9 39 ST & I F7 0 WR AT g,
Al RFAT 3A S F7 I9AN FFE AR A
FIT TR |

1T S § %aﬁ g AW goFTT 959
¥ AT agd qRATT & AT 3 0 -
A AT I AT § 2@ 5 owg
qEgH 9 FHTA 90, A AG1 FT JAAT AgA
T 2w W qA-qaw anst v
AT THY ILT AW AT | GG TR AW
F qrg @dr w & fou wdw A <@
w79 #37 F fao £r8 Frw gt e
at o AW agd & YA A o § W
@ ¥ ITF 9% WL MW Z S vad oy
@ F WX AW E 9N Az g9 araar
T W w2 w w7 faaw dwroza

| g § T g E, wfew g #1 ee &

FET @TaT § % apq &9 @nr 9@ F 7Y
¢ ¥ 28 avg &1 g fwar eraT § W
fF nF 73 ¢a &7 am 2
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TeT g ag oy g B ga Am §
IFET AFTT T AT §, FET TIT AT
& 9 T@F FOU I A GFT § AR
wasal FT FE FTL AL (REA FEAT
A g TH AT & (AT 9gw ¥ Y g
F @ FIT & | qF @ AW FT 3@
g F aquralt & (Fa (e, F0RT S S A
wF AT §, I9F YO gH g ¥ &
FT o1 =rfga

o/ gH d3-a gty FA g, wfae
BIET-BIEY  gIaa 4T 37 av% eMT T@y
JWE ) TAF 1§ & ug Y AT SR
e adar s (53 @ 77 o+t % *E &
7Et Gan wr & T q @Y A A R
F weF &1 g (v T & | W & qren
F (@T U & AT T A IAAT AT
qEAT & A AW & THATE FSAT g7
g (oig N9 & g Fwr I(gy Suwt
g7 a8 F@ § o g T F1 FW@Y w7
TET ag T W FW ) gErd S
BR-BIEY ai9 F AAI0 &, I g4 9IgW
FET TET . T agrady  afg &
WA §, IE NS FET AT

AW g G § (& s F oAk §
gt aga (weq 2 &T gwwr ag §=y
@ ¢ & (rm 1wg ¥ g &1 «gdw
Fa s o) G a3 & g@R are qar
gr o 1 alEs @ gwR www ulfars
g, ST RWIT F oA0F &, 98T F AW #T
zw feage 1 9@ T @A £ ) gw
qw(Esy &1 97 7@ g, g7 Taai &
@ FW E, A(FT W T AW AT -
ATLAT FT GATH Adl &G & | AT FTHIA
qEaT &, AT g9 A 9% S § o7 foay
NamAg FOFREATE | 78 TR
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TA T AT F1 aroeE & (o S T
qI g7 AT @T §, 98 gATL qiwe a1-

. %937 (5Frw & (w8 Ferar ST R g,

alps & 7g 78 s g (& g (59

- X AL FAT | AW EW wEOFT A

aeg ofr=sdy AT &F G FT gEW AT

gt § wg FT 999 WIS T FAT FT

|

TR g AT g Ay oY 9@ F wEw A
HA @ §T AT TARIT F gIF AT
THAT AE FLT § | q§ gAY HMEA UF
Tgd a3r afzars & ) § uF gwme aax
g @R & swrAdy § (&5 gw (waar qiwa
FIH FT W & A FAT FAT AR Q9
(@Fd 2 1

gadl FIq § ag FzA7 Wgw g (&
§ gw oy g ff 19 T W £, 98 98 g
¥ FT TR E, T T I 4Z & @amil 3 (|Q
g1y 1 Fg et gd aedAar Jifed
FX qoe a9qRaT F A ¥ ua 740 g
grar Ji5 1 99 gR ORI F1H R
FA &, d1 g7 999 (KW FY 98 FI A7
2 o1 st A FaF A A gy &, IR
T FE FT TTH FE@ & | 30 qE &
oY 4z g, ag Tgd urwaltag § A =
T ¥ WL § qOd FARIT T FA F
¥ g% agl 9% g @A g AFA &

za¥r aiq § gg FEAr Al g % o
fraeit & @w agmar 9 §, 9 FEE W
afis & & ) gaTd geEel & amd
Tg T 2T & 66 9@ agEeT F oIt
e 5 & (7o (ar s 1 & &
T gEmar (rad & J1 AgTadr &1 ST
& (@ 719 & & 1 TH T FT TH
Fr (e 3 g A Ag AT §AT
% g eroely AT F w9y ¥ iw ¥ {917

AT UF a<r AT anear g, ana gw | v wikd @ik ) §ive 9% 9T
TAFT ATHAT Ay q¥g T I8 F7 9§ | (Mo gw wda A F FIT HT FT AV

-
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[sfmet qoaram stdawr dgar] |

33T 1T &, 98 WA FARAT AF qa@ A |
F7 urmefaT g a% | 9™ ST F
FR AR & wfEw w1 9
FGT ST TGAT & FAT &I T g, ey
SATAT FT T IAFT FT WHAT FIAT
9 W & | T AT T9 A@ AT AR
g mardaAaarFa g @
9 frar S 1 wwfAg & wmd grr
TR F1 e fearar =gt § & star
F1 fag g N S&T & IGF g o
3 =g o) 999 g9 # o gy |

[ RAJYA SABHA |

gH Frerrd Tafae gy § @ife gar
AW AT FAAT A AT Sedr UL I |
a7 wraw g & ot gur anfRaT a@wr |
£, ot gaTd FwArd T AT €, F T |
gifmark § 5 oY araw @ &, wgee §
A3 §, aretea &, s (xm a@ ¥ 99- |
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A (Far A, I8 A AT ¢ 1 @
g, WISl ST A qwwd A AT §
ITH I 6AF AL W E LA R
I H A AARAr a9 Tl &, 3AH 44 T
Fr AT g (F S7ar F1 A IaF ge

(o 8% | AR R ag @ @ (F =
TIRATST & SITAT F FIT FT FT AT AT
&Y AAT AT 78T § R TF &7 gar [gan
{& dfeT @ a7 Srm, ware @i 91 Afa
TEN R | AFar & (@9 WS 3@ § 98
FE & | IS AEAni ¥ AR § 3O
FFAT AR} &, AHA WA 9 § (F w0
AT T & v gfaer § a8 fra a@ &
g Al & X aFI § |

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : The House
stands adjourned till 11 A.M. tomorrow.

The House then adjourned
at half-past six of the clock
till eleven of the clock on
Tuesday, the 12th May, 1970.



